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e ctretion Leby fo. 16/00(L;, §
Ashaok 5’\UE~3E‘SJHoeee.....ueu.e..e.“e.u”.Peﬁiticﬂaa ‘
Yareus

Usdon ¢f Indiz & DtherS.eseecasncccsceceeesRESPondants

nonthle B, Justice K, Nsth,v,C,,
Member(A)

(By Hon'ble Mr, K,Dbayys,A.f. )}

In this spplication uder Ssction 18 of the
Administrative Tribunals Act 1985 tre spplicent has \
prayad for regulerisation of his ssrvicss by nuashing
the lcttesw dt, 18.10,1889 {Anneyurc- 7 , uddresssd to
Dy, Sacrztary,Depertment of Psrsonnsl and Adminisﬁratiuq‘
Peforag . ew Delhi for sliotmsnﬁ o guitsble candidatss ,j
Prow ths suzplus pool for the post of L.D.Co in the

ui’fice of Diractor,MNaticnal Reserrch Laboreztory for

Consdovation of Culturasl Property, Luckhow,

2, The epplicsnt hsving been speonsored by the _A

Zmployment Exchange,luckrou wes sppolnted es e Typist
=sn deily weges in the DfPice of Director,Matlionsl ‘
Rosserch Labarestory for Conssrvstion of Culturel Properé‘
Lucknoy on 27, 6,88, The‘applicant cantinued in sasrvice \
o daily wages of Rs, 25/- til) he wes terzinatsd

‘.",53;)?@ 2£f31eg1?900

3, The contention of the spplicent is that
1ls vendidature was sponsored by the Employment
fwehangs, he was Ffound suitzble a2fte: a test, his
suwrloce hove besen found to be sstisfzctory sind
=ftce poupletion of more than 240 days ov sarvics
no wes 3ntltlsd fer regulerisation ir faemz =f the

Boveramsnt order dt, 7,6,88 (Annaxure.g = He made
-

dy
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@aprzuantrblons to the depattment in this ragszd but
uithout concidaring these represent:ztions ths respendents
vaye PAl1ing up the poste by bringing ocutsiders which

3
Y

nz gllagss i crhitrasey and against prirciples of

€

P R R T T
neturcl Jjustice,

£ . This cese was fillsd on 16,1,20 rnd the

courezl of perbics were hesid on 30,1.%0 of admission

end intvim matter, g :hich defe Rees pondents wers dirsctec

tu ¥ils counter effidavit and nrot Lo meks appointrent o
hg

Fost uf L.D.C,/Typist till furthsr orders of this

Velthunsl, slthough they may processd with end conclude

procoss g ss8drction,

5. The cacs wss admitted om 28,2,%0, anc
T # oxdoy datad 22,.3,90, keeping in visw the intsrest
37 ths epplicent ths Respondangs were ¢ - girsootad

as fallcusg
fys harshy order that in czse the departmant,
hergin sfisr, till the disposel of this
appticetion takes s decision te =2ppoint
Typiet or Clerk-cur-Typist, the cleim of ths
applicant shsll be first corsidsred snd no
eppointnent in plece of the epplicant shsll

teke plzce without thes direction of ths
Teibunel?®,

8. The sppiic: + moved contempt petition Noc,9 of

1529({L) Por initisting contempt procesdings alleging th=t
thz »zspondents have not complied with the dirsctions of
ths Tribunal and thet one Jos@ph Kutty was acpointed as
LoDoT, notulthstsnding the order of the Tribunal,

A copy of the order datad 2,4,1990 is z2nnexed (Annexure-s)

¢z tha contompt pestition,

~1

. The vespondents have resisted this applicstion

1

wiel In e cnunter they hava stzted that the applicant uas

3ugeg:d gu z cesual Typlst for doing casuzl nature of uwork
g Lhet he waes not sppointed ageinst any vacarcy,

g

"
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"3 wne angaged t5 clear off accumulsted typlng wosk

inverinus cactions »rd he was not attschsd te znv

¥
Dzak or szctise snd orce tha sccumulatsd work ues

rloowed hu wzs cessed to work from 24,1,.18%0 =5 his

:
2w

o

3]

szrvic was No longer requiredy It is -lso sist:

43

“at Govsrixart of Indisd instruction on regularisstion
ai’ essusl wovkers is not appliceble the cass of the
epplicent .28 the applicant wes noct a casusl lszhour or
workar, He wes s cssuel typist which is Group 'CF post,
1% is further statsd that Geoup 'C* posts csr bs filled
“p only by candidatez recommended by 3taff 3slzction
Commizsion whileh is the prescribsd chennel fur rscruitmant
of L.B.Cs/Typists, It is thair cass thet trhe spplicant
fe not sligibls for requlrrisation sinme he hes nct

coa througn the Staff Selsction Commission, It is

slep clteted thet sccording to Governmeni: instructicns
the Hepartment of Personnal and Administretive Reforms
s be gpprosched {n ths first instance for sllotment of
suiteble candidatees if thay ere availsbls in the
"surplus coll® end efter cbtasining their nc @Bbjections

s

£

:rtificate,in cese no candidste is evailable the

84p¥f Salectiesn Commission hss to -6 spprosced for
sllotment of sslacted candidates, There were tuwo
vacancies of L,D.Cs ome in the general Catsgory snd

the asther in ths reserved cstegory, st Luckncu and Mysors
cffices, snd since the Depertment of Perscnnel and
Administretive Reforms, intimated :hat, suiltablse
encidates zre not aveilable from the "surplus cell® thg
wapancies were notified to Staff Selection Cocmmission,”
urich 1s the recruitdng hody for Group !C! post:, It is
cuntendsd . the Ri:spondents thet the applicant would

g £lligiklas to be considerfor reguler appointmsnt

17 ez 1ls seiscted and recopmanded hy Staff Selsction

o .
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Coumission and not on the basls of his cesusl
eanloywent as z deily wager, According to them

the spplicant Is not sntitled for regular appoinfmen;
s hs hes noi besn sslscted by Staff Saliction

Suasissieon,

Be Wa hsvs heard the leernsd counsel for the
partisa, Wz have zlso csrefully gore through thz
recorde Ths lserred counscl for the applicent urgsd
that the epplicent uss sppointed in 2 rsguler VEC2NCY
and thet his work has been found to be satisfaotory,
thars ars no charges egeinst him and since thera sre
vecancies in the department he wes entitlsd to
roguloriostlon ur the bssis of his eontirusd szpvice

for zors than 240 days. This wes countzved ky the
larrnad counssl for the respondents, sccording to whom
ths appointaant of the applicent was not in any segular
vacsnoy, he wze only sngaged for doing cesusl neturs of
gyplng werk on deily Qagea, hs was ceasad fron work whan
there wes no nssd fer hie services, He elzu contended
thatl ths appointment of Greoup *C' post: is only onm the
beais 67 selsction by the Staff Salactisn Commi sion

ar by drawlng candidates from ths ‘'surplus puol ® maintained
hy Dapartrsnt of Psrsonnsl Admirnietrstive Reforiow, The
epplicent did not spresr far Stzff Selection Comrissiorn
sor he wes praventsd from doing so by the department,Be

sequived no right for regularisation sz typist,

% Wz have considgred these rival contenticns,
so Tzv o8 the eppointment of the candidzte is concerned,
LhoLs sdultiod hy the apolicent in perxa(3] of his clsim
cahlilon thet his asppointment wss on d=ily weges basis,
Hiz sppoulntrent was on the basis of a letter dated
18.0,18B8 pddrececed to the Emp}ayment DFficer,Lucknow

£

—



{&ﬁnﬁxurawZ} to send partleulsrs of czndidates te se
zieployed a8 dully wage typists, The Employment Orficar
Perusrdad the list of suitable crndidates (Anne>ure.3)
whicih also contsined the name of the applicent and his
sppointesnt that Tallowed(Anmerure-4) mentions thet he
wes sppointed as s typist on daily wages or Rs,25/.,This
clegyrly ss%ablishé; that the appointment of the applipant

was neh% in sny reguler vecensy but orly a8 e delly wagersg,

17 The gqusstion, therafors, is whether the

applicant way was 8 cesual typist on daily uages is
zintitlad to ¥s sppointed or ragular basis, Ths lozarnad
cauneal far the applicent has pointed out thet in terms

ol GoveroMent crdore deted 7,6,1968 (Annoxure .3} the
goplicent coouired = right for the regulerisstion,

Tivds was donied by the learmsd counsel for 4he r8s pondsnts,
cccording tu whom these instructions are nst gpplicebls

to ths zpplicart,

e We have csrafully gone through these inetructions,
“reep instructions were given by Government of India
zfter raview of policy regarding recruitwent of casusl
varkers srising out of decision of the Suprems Court in
Gurindre Singh Vs, Union of India, Thess instruections
ey doung thet persons on delly uwsges should nct be
reoruited for veguler neture of work and thet recruitment
57 d=ily wegess mey be mads only for work which is casusl
T saasonsl or intermittent in nature ard thet the work

y
done &y tho regular staff should be g§§sesed from the
oubput, productivity sspecte sc as to take ths work load

a7 wesuel worksrs, there by doing juey with casual workgy -

Thezee instructions slse lay doun sbout the wages to be

prid to the casusl workars,



e

12, The cum end substrence of the instructions is
that tha Dapartments should cdo away with the presctice of
srgecing cesusl workers for egegular work srd in cess
cesual wourka®s are engagad for doing work different from
&3 work done by regular employess, they should he paid
the sinimen wages notified under the Minimum Wagss Act
1948, Regularisstion of caspel workers shall be daons

in sccurdancs with guidslines alrssdy issued, =nd they

ey be edjusted against requler posts to the extent it

is justi?iéd, The learnad counsel for the rescondents
submitted that thage guidelines govern only 'easusl
worksrs © in §roup "0 and not Group 'CY posts, He
esssrtad that there are no guidslinss to the sffect that

¢ cssua) worker should be ragularissd in Group °C* post.
©s sslection to Group C! post is by Staff Sslsction
Ceamliss lon end the appointing authority is not compstent
to meks regular selections, We consider that thers is
merit in tha. contention, Employment Exchesngss end Staff
dedaction Commissions are the two chesnnels of recruitment,
if the sselection to a post is within ths purview of
Btaff Sélection Commissiont,appointment of a candidate
whe hes not come through Staff Sslection Commiss ion, But ‘
is eppointed on adhoc basi% 8s his neme has hesen sponsored
by Employment Exchance, such appointment csnrot be deemad
to be an eppointment on regular selection, Employment
Exchangs is not s substituke for Staff Selectior
Eommiasior and consequently}cannot appropriaste the

rol2 zrd functions of the latter body,

13, - The lesrned counsel for the epplicant relied

g the decision of Supreme Court in Helli Gowdla and Others

Ve, Managing Director, K,8,R,T,C, and angther (ATLT), 1958(2)

88, page 22, in which it was held that non-requlerisation

of soms bus conductors appointed by K,5.R,T.C, on daily
wague while iegularising gimilarly placed employees

L
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smounted to hostile discr&mination and the respandents
were dirscied %Zo consider the matter of the petiticnerss
ard give the seme benifit, if there are no cogent or
ssticfPactory reasons coming in the way of such
regulsrisation, This cascis not halpful to the spplicent,
sines there was no discremination in as much no other
daily wage typist has been regulerised ignoring the cieims
cf the epplisant, Ths lzarned coﬁnsel for ths applicant
alsen clisd the decision of the Supreme Court in Daily
””tau lebgur of P& T Depertment(Bhartiys Dak & Tar

ﬂazéoqr} Vs, Union of India, Wherein it was hald that

differentietion of cesuel lsbour end requlsr .orkers of

doing ssme work for purpnses of payment of uagess uas
digcriminetory. Au ghsgryed 'Y U8, earlisr the ceses of

the epplicant is not one of discriminstion, as thetearc

no gther similerly pleced worksrs who were given differin.

2ie) trestment and regulerised,

(R The lsarned counsel for the applicant has also
pointsd out that the applicants terminstion is avoid

5 crov'"xona of the Industrisl Bispute Act,184~ wsT® not
g swed, Tho provislons of Industrisl Dispute Act are
aturactad Ly departazrt is considersd to be®Industry%
felling within the definitdon of Section 2(J3} of the Act,
The O0ffice of the Director, Hational Ressarch Laboratory
tor conservrobtion of cultural property undsr the Department

Nt £

or Dulture by ite verx}work cannot be deemed to he zn

industiy, Buing sngeged in'research work' it is s far

cry form ‘'Industry®, Consenuently the protection available

undar 1.0, Act is not eveilshle to the applicant

15, Taking the fPacte znd circumstances of the case
doikey
uz cre of ths visw that the zpplicant wss s &gsiy gated

tyvplot, cennot cleim requlsrisation in the post of typist

without golng through the fslecctlon by Staff Selection

Commlss lon, Mis nsme was o doubt sponsored
y
vl
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L e“
by the Explovmsnt tLxchange, but Employment Erchenge

a6 nossrved by us sarlier cannot be & substityure for

o

Lol Sslzction Comwmission, The post of L.C.Cs/Typists

31

i8 ¢ Croup *C* post znd falls within the purview of the

Leff Balsction Commission. As the arplicent haes not been

sslectsd, and his name has not been recommended by

Staff Sslsction,Curmision he zecquires no right *c

clelu ragulsr post of L.C.Cs/Typiste,

18, In thesa circumstances we do not considsr

that therc is any justification for interfsring with

thz procsss of sslection sst in motion by the respondante
by otifying ths $¥zcencies to the Staff Selection

Com: lss ion,

17e Fagarding contempt petition, out of 2 posts
ginly ona post has been filed yp znd ons pos% hes been
kapi vacent kesping in view the direction of the
Trihunal, Tha furtnes dirsctiﬁn that ths spplic ant

hae to by eppolnted before sppointing othen has
zvidantly bean not done ss it is not within tha
corpstenga of rsspondents to sppoint ar, gendidasts
unless ho is duly sslected and recommendad by Staff
Salsction Comnission, We donot see any wilful dsfsult
In ﬁaé‘samplying with direct.ii. of the Tribunal , In eny
ces2 the zppointment of J,<utty uen notin the place aof
spplicant,

98, For the ressons discussed sbove we are cf the
vizsw that there 1lg no merit in the application and it

i¢ eccordingly dismissed, The contempt petition elsc

Fells erd it is rejected, Coste on the partiss,

7 _
e IR O

facber(A?

3 5p )
‘glﬁagﬂaﬁqzﬁﬁé. Sﬂ%
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Particylers to be examined - Endorsement as to resuit of examinatiom -
1. Is the appeal rompetent 7 oL \')5 _
2. a) Is the anmpliration in the L& ' : S o “"4
oreseribed form 9 > -
£) Is the applization in papes
Sook form 7
c) Have siy complete ssts of the -
application been fiked ? -
3. a) Is the apreal in time 7 - %
‘ k) If nst, by wouw many days-it - ’ .
- 1= heyond tigen
) Has =uffitie = rase for ret
Nekipg the applicatiocn ip time, SR
been £¢1edo _
4, kas the document of ae:thcrisatioz,’ ' LS} N '_ .
\ Vakalatnara Hspn filed ¢ L o . -
5. Is the arplication ﬁrbompa:isd by i
B.0./Postal order forp Rs.5U/= ,.fY>w . .
6.  Has the =art:fied ~opy/ copies U
~ Of the ocrdcr(s) against which tke MB
‘anpl.icatiui: is snde been filed?
7« T A) Have tne copies of the = . ¥
Zoormerse/ relied upon by the 77 -
applicant and me-tioned im the o
anplizaticn; becn filed 9
h) Have the domumc-4s pefersed \15
Lo in (a) above duly attestad
by a Gazetted Officer ang
rUmba™ed a~cordingly ? Y
€) Are the documerts referred LS .
to in (2) above neatly typed
ir double saprs % .
8, Has the index of documents beem - xj{)-»~
filed and pagrirg done properly ?
I Have ths chrohalogisal details . ‘
of reprezentation made and the -k>"
GuUt maomo Sf sush reprezentatiom v : - o
‘beer indicntes in the appliecatiom? - B ) _
10,  Is tho mattap tised in the appli= - - - -; , _i o A .}
’ "2Pior ponding hefore any court of _ _Pwéz'» R ‘ o k
Law or 2ny other Renrh of Tribumpal? : T . o
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l—ior)» :"1:; K. Oba yY‘a' ' & 1';.

Shri, P.3. Mehara, for the ap.licant
and 3hri. JeChandra, for the gpposite varty
No.2 are present. The Op. No.l is unrepresented
before us., ihe applicant was appagintel as
typist by the Op. No;2 by anorder dated 28.6.1988.
fhe applicant claimed that he was entitled
tobe regularised. His apprehension was that
the Op.2 was planning to recruigé candi late
from outside without considering the applicant
for regularisation. Therefore, a order was
passed 53 the Trimunal on 33.1.1990 that, the
Op. will not make appointment on one post
Of Ledev./Typist till further oriers of tre
Tribunal, 3hri. D.Chandré, counsel for the
Op.No.2 has stated oefor: us that in accordanca
ngthe order of the Trinﬁnal the degartment will
kzep one post of LeD.lL/Typist unfi%;d. Eovever, <14
subsequential Jeselopmert has taken place. Tﬁe
applicant has ozen removed weeofe 25.1.1990 on the
cround that his service were no longer required by
tha decartment. The apprehension of the agglican£ 
is that the department after dispenging ., ser-
ivce of the asuplicant may apgoint another typaist
as his substitute. Therefore, in order to Protect
t:2 interest of the ayylicant.hgg hare by ordar
that in case the department, here in after, til?
"te disposal >f ttis application takes a dzcisi -
to appoint th typist or Clark cum typistc, tha
claim of t'e ap_licant shall oe firstkg considesrad
ari no appointwent in place of thke a plicant shall

take place without the Jirectisn of the Triounal.

Contl../
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e IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
ALLAHABAD BENCH, ALLAHABAD.

D.As NO. . N
TAR. 199 (1]

DATE OF DECISION

S ... PETITIONER

e Advocate for the Petitioner(s)

Versus

R - _RESPONDENT

‘:,ttip".,_ Advocate for the Respondent(s)

CORAM 3
The Hon'ble Mr.. . ... .,
Ihe an'ble MI‘. : o “a *

1y Whether Reporters of“local papers may be -llowed 'N/‘
to see the judgment ? - V/
i?' To be referred to the Reporter or not ? “
S

“3, Whether their Lordships wish to ses the foir copy v
of the Judgment ? . .

4, Whether to be circutated to all other Penches 77

------
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Zumar, aged about 25 yeeors, Sou of it

Lal, regident of care Sri Prou Chizulra waiai,

Xo. €0/136, Janhari :i1i Garahia, ilzer XRagjid
K{han, Luseingenj, ouclnow,
[ 2L

Versus

Uniom of Iandia through it Secrvter, in

winistry of duman .lcsovrree Jevelopuwent rad
Lepartuent of Culture, Succid who tu;

Now Delui,

Director, Watiocanl Qeszorch woworricry for
Conservation of Lultural Zzoperty, Ceclcor
4liganj Scheme, sucknow,

L 2 N
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B - r . PNED 2 < iy A~
AL TS TR AGTO | oyt g on, 70

DTIAILS TP APTLICAT T

. » "~ -~ ..
Wewticowlers 02 tis ordox

agrinst wuich applicertioa

is wedo ¢

soplicoat

3 -t 1? - Y "__“
(1) Order o, with - Ge Tebed/0l
4 el
referenoe to Janexmri. 10.00.2C32,

-~ AT

(ii) A.)atcd hand - ."S._.JU-J
i . T _14 L e - Jaa
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{iv) Subject

in bricf.

Ju~igdiction o2

the

Tribuecl

-
opesty, Lol Gy Siload
Scacae, CuC .

Imprgucd ITuetto: fisvod Uy Dicietos
National agoroel Lcuevetory for
Conservatioa o2 Culiural Properiy
Zucknow reqnepiing for particulars
of suitebl e candidates for fillig
one post of Lower Divigion Clerk
at “.vcknow ageinst uvnreserved
category on 19,110,189 adarcssing
to The Depuly Secretary;, Govora-
weat of Tndic, "inistsy of anl2

Affeirc, Tepariunwal of Dergounel

and Aduinigtouative lefomas, €S ITI

inspite of the fact that the

lrcady working on

[
)
=
=
[
0
c+
[N
&)
&

regularisced.
o paoto—ctel cup, ol

impugncd Istizr GoLed 12.20.,00C2

tgrves by Lirectn.: Lationax
egearch —uborctery for Comscrv

3 » I Ty ]
tion of Caltwursal 7Prolciity,
. -3 U TS ST
Luckan: Goocn T, nost e lan
£ 3 B3 ELdT .
gwitable condidets ZTow L3200

o0f a Lower Livigion LlCLu LU

Janexace e bo thiz app

Te cause of agtion coucrudst %0
#he ecppliccat for filiag taic

cpplication at T.ooknot Lithla
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the jorisdiction of tais wou'ble
Teibunal "

Tue application is well within

..

limitation as prescriued uandor

Section 21 of tuce Jgrinistrative

Tribunal's Act, 1983,

Facts of the Case :

e
The applicant most huwmbly and respzatfully
submits as under -
pagsiaz Tatcoracliete

1. That the applicant afier pac

“xemination was registered in the Zipleguent aichengs

Lucknow vide Registration No. C/13544/67 doted
The applicant is a bi-liIngual tynist having

26,6,1987,
35.2 anc 42.4 vords oer winute ia mglisa and dindi

languages respectively,
A photo-stat copy of applicrnt's Begistration

Card dated 26.6,1987 ig being Ziled &s sanexure i,

ey

Th at Director Mational lesesnrel wooorator;

2.
for Conservation of Cvltural Properiy, Scctoxr T/3,

AMliganj Scheue, Lucknow, Srpopiis Maspondeat Yo. 2
through his lether Mo, Sector L/3 Aliganj Schene
dated 156.6,1986 asked tue Cmployment 2fficer, sucknow
requisition of auitable cancicates for the post of
typist on the daily wages basis and tue Tmploymeni
c£{icer, Lucknow turough his letter Yo. 00/187/88

dated 27.6,1988 gent the naaesg of 7 candidates for

™,e name ox the applicrni was suown as

tiie same,
ployment Cificer,

serial No. 1 in the said 1ist of

R Y
~
&

—UCKNOW,
setier daicd

The nhiotostat copies oioX

~rhoi i~

Cer

JZWWAG%%?%A(\ 16,6,1988 szut by Director National desearcd
arvation of Culturel Property Lo L

tory for Consge
0..«‘;
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1, .I * » 1 Rl M ™
Eaployment 3fficer; Lucikmow is anrexuice 2 and ite wsouly
dated 27,.6,1988 alongzuith list 02 eoncdldntes sent by

imployment Oflicer, TZucknow is MAnnezurs 3 4o thise

epplication,

3. Tha. the Director Wailoo.l wuw . ¢l Titrrotory
for Counservation of Cultural Qlrecporty, Lacknow has appo-
inteq the applicent oun daily wages vesis ou tae basis of 5,
exauination conducted on 2%.6.}988. Thhe e&pplicant was
elloved Is 25/~ per day towards his poy aund since then
the applicant is continuorsly‘ucrking in the office of
Respondent No, 2,

A photostat copy of ajppoiatueat lotter doted
28,6,1988 igsued by Director i.ationol lesearch saboratory
for Conservation of Cultural Property, Lucknow is being

filed as Aanexuze 4,

4. That after gppo'ntiag 'uec a7 lcont zad one
Sri Pramod Lunar awasthi, the respeadent .o, 2 iaformed

vide his letter No. ,2.,2/84 — ..iy Ccated 28.6.1288 o

the uployacut CfIficer, Luckuou taet Lo candidetes from
tue list hape been cppointed in uis oIfice,

A photostat copy of lctter dated 28,6,1986 issued
py Director Wegtioaal lesearch wabsratory for Conservation
of Cultural Property, ucknow is being filed as Ainnexure 5

to this application,

5, That the work and emnduct of the apnlicant has
always been good and he left no stone mturnced to give
a good performance., e h& an mblenished record and
earn el appreciation for Sincerety end dedieation, Tue
applicant has all aloag worked with great devotion and
gincerety to the antire satisfaction of his svperiors.

A photostat copy of Certificate dated 4.8.,1989

L. . - ~" oy 3 .
issued by the Project "fficer, wational Descocch ~8RITIWAIY

....5
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for vcanservation of Cultural Droperty, —.oohan 1. wilalg

Tileq ¢33 Jouacxure B.

my . . .
6, That *ue a@ppliceat e requcstied sovesgl tluss
to regpoudent ~no, 2 Zor regularisctiice ~I uis scrvicess

but no action hag been takea,

To That the virecctor Jdetioacl escorel Loboratory
for Consarvation of Cultvral Proposty, —n¢ a2 ou 18,10,
1989 demanded poartiovlers ol cultasls cancidefe for fae
recruitment of Lower Oivisgion Cloil 'n the pay seaiz of
"3 860 ~ 1500 though the applicon
pcst of lower cLivigioa Slorle clace 28.0,7986 and lc i
eutitled for regulerisztion o2 his apyoin tuenz. It is
worthy to mention hewre thebt tic applicaat is working
against the clcar vectas post 8% over Jivision Ulerk
whereas on the other head tle “ircetor is going to appoint
a new person Zn place of ihe rpalieon® resulting the

great injust towards the appliceut,.

A photostat copy ¢ tlc lapugned leitter dated
19,10.1989 igsucd by Dircvctor ..atiozaa .egcarcl waboratory
for Congarvation of Cuitural Yroper iy, mucknow to the
Depuaty Secretary, Goverazent oZ India, ~/inistry of oae
Affairs, Departuent of Persouael andl aduinistrative

Reforms, ~ew Delhi is heing Tiled as Anaexvre 7 to this

application.

8. That tac epplicanl uoved C© representation dated

31.,10.,1889 %o the vireotnr wational Tescorch Lavnoratory

for Conservation of Culturcl
No. 2 but tizsame is pendiag wi

applicant is eatitled to w2 ¥

is cozpleting 2is ago oI 25 yzars ihich is upper age

1imit 7ox the apgointacat fa +e Coatrcl Governaend

oy been appointed by the

- . e . ~ -, 1
Jeportweats. Tue cpgoniorat n

Qespondeout Noe. & aller celling th o names Iroi raployws

’”
00...0
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xehauge, Leocknow and afier coadueting the deparfacntel
examinction he was posted in his offics al a %,pics,
The post ia which the npplicen® was opgclantcl still coxisic
ond the opplicant hes completed wore tuan prescxribed
240 daye and as such he ig ecntitled Toxr regulerisation
ol hig secrvices,

& true copy of applicani's represcaiation catcd

31.,10.1989 is being 7iled o5 Lanexurc 8 to this

application,

b

9, ™ & the Governuent of India hed issned letter

dated 7.6.1988 in connect ion vith rcerniitaent of caguol

workers and persons on daily wages. i tuic revicw policy

¢ the watier

in

e
L¢]

i the Government issued certain grldzs-1

o]
1 =
&)
[ )

of reervitacat o casurl workers om aoily weges ba
fhe letter provides tuet tie deperticuts ghould undertake
a reviev of appointuent of casual woriers in the offices
under their control zm a tiuewbouad basis so that at tuae
end of the prescribed peziod tae folloving tergets are

achieved -

{(r) All eligible cagnal rorliers are adjusied

regurler posts to the extent such regular pnsts

are jrestified.

‘p) Thae rest of the casral vorkers not covered

»y (a) above and whose rctention is considered

absolutely necessary aad ig in accordaiice

-~ the muidelines, are paid es0lutents
o

b Wil

gtrictly in accordance vith the guidelines,

(¢) The rescining cesval vorkers not covered by
(e) cad {b) abovez nre disciarged Prom services.
Ta pera 2 of tle aroresaild letter the foiloviang

time linit for coapletiug he review has becn prespribed

ia respect of vorious gepartuentis 8-
2 ® !37




o

(a) llinistry of Rmilvays 3 yeors
r ]
{b) LDepertuent of Poats, Uentt,

of Trl gecoamiunicatinas cud

Deptt, of Lefence “roduci’nu,

[N

year

' 1 A ) . . -~
{c) All otaer “linistries/Depits/

Of{ices. 6 months

The respondeat .o, 2 in atter dis-regard of the
review policy melafidely not edjusted the applicant against
the regular post in which the applicant is working since
28,6,1988 and the applicant possessas all the rcquisite
quelificat ivns for thie post of Zoner Divigion Clerk., The
Central (Surplus Staff) Cell,scw sclui through 1ts leciter
cated 31.10,1989/6,11,1989 2 a issued a NT IDJLCTION to the
regpondent No, 2, Lven thercaficr the regpondent No., 2 is
not appointing the applicant ia tue vecant post of Zover
Livision Clerk/Typist.

The photostat copy of covarnaent of India Cffice
emorandtm Wo. 40014/2/83-Tsti (C) dated 7th June, 1988 is
Anngxure 9 and photostat copy of Yo Tbjection Certificate

dated 6.11.1980 issued by Centicl (Surplus Staff) Cell,

New Delhii is Anncx.xe 10 to this aj)pli~ation.

Gro'nads for eliel -

(=1
a

The applicant is . 1.1t with no altcrnative

than to seek his reuedy o t1is Hon'ble Tribunal.
He is entitl ol to hig relief on tae following, anong

other

" T¥DS

i secause tue worli ara ocnduet of the applicant

f}n~\~ "az olways beon good.

3 Becnruse no depari.cntal proceedings are pend:

agaiust tae cpplicant and the ©
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entitied to e reoguloriged in his appoint.est
to the post ZLover Divisioa Clerk in the pay
sealc of 5 ©50 - 1500 as the anplicant is
vorking in that post siace 28 Jrneo, 1€88

without auy break,

Becavrse the post im waich the anplicaat is
working #till exigts and tiec uatare nf

vaceacy is permanent,

N

Because the applicant ig workiag as Casucl
vorker vithort amy interraption ard uc hrs

coupleted wore thcu 1 ycar rtad 5 aontas,

decansz the appifcant fs csutitled for adjuste
meat against the vecant regular nogt in which

he is presently wozrlting as casual vorker,

Because the applicnut vas not dischiarged
fra gorvice svew rfter coupkeling 6 wonths

i

of uis ecervicec.

Beczuse the dsprrtuacnt ies not f91loved the
direction issued by coveranent of Tndia on

7ta Juae, 1988,

Jecause the impogned lctier dated 19.10,1989
igssved arbitrarily without giving an 0pROT—~
tunity of being beord and there hes been

utter Cisregard of tue priasciplc of natural

justice.

Scceuse the cpy.licaat possessle all reyuisite

mualificetious rched for tuac post.

Because tiae cpolicant is completing his age
of 25 yecss on 10th Februvery, 1990 aud iu
casc he is not eapointed in the presaat
sost, e will sufier grec® injvry fod
sltimaiely the appliceat -7li be gehnreaf

> vt
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-g-a

froi recrvituent in the Central Goverament's job.

< Jecause the epplicont has cripiciel

than 240 days as prescribed

regularisation in a peraandnt posi,

-
>

0. Details of remecies exaavsted

for cutitloeuent for

The apnlicent hes represchited to the opjointiag

autiority on 31,10.,198¢ to regularise Lis services in

the post of Lower Divisional Clerk/Typist b-t the sene

is pending without any disposal,

The true copy of applicant's

31,10,1989 is Jnnexure 8 to tlis

The anilicant has been 1 cft

F S

cpreseatation dated
n3licatling

‘i%h no other alter-

nate or afficecious rededy than 0 nrproach tais .onfhble

Trivuwaal,

‘lztters aot previously

any Court ¢

anplication, writ petition or s

The applicant hed not privioasly Iiled euy
.t regarding the

watter in respect o £ which tais application Les

been maie, before any Court of law or 2uy ot
of the Tribuwaal aad nox

avthority or any henc

any such application, writ jpctitisa or suit is

sending beforc any of taeu.

Eo

TITOPT T the eppliceat wosgt

R

1" wbly and respeci-

89 containead

fully prays tiv t tuis dou'ble Trib =il be pleased 1o

cuasi the imnngaed letter ¢oicd

- -
.-_g..-u.-v«

— <= :_
%4% I -
in Aanexure 7 to this application and direct thc opposite
"'"f.\

partics to regularise tic scrvices of the applicoat g -

Yivision Cl

existing post of Lower

/-Llypj at.
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L CLVTRAL o IWISTUATIVY TR2ISN.L AT AllalaidaD

M TS AL
d.-.u"J..._a Laas aas

CIACTIT BLild , LUC.NTT,
Ceds N0, : 07 189C (L
aguck Lunar ceos applicant
Versus

Union of India and others

- ems me et e e W Sl G W Nl e MW e e

ANNIATAE - %

No, F, 2.8/86-22.C
GOVERN.LEIT OF INDIA
DIPRT.IT 3F CULTTRE

JER)

wational Rcseaaca Laboratory for

Censprvation of Cultural Propcriy,
Sector &/3, Aliganj Scacue,
LUCKNOYT < 226020,

989 .

| L

Leted 19,206

The Jy. uyu;etary
Govemwicnt of Iudia,
ainigtry of Lome Affﬂﬁrs,
Derartuent of FPersonncl « sdulunistretive Jdleforu
CSLIXI 3ecetion,

worth ologk,

WO DT,

o]

F

Saujcet & le-uscploymeat of surplug stafl - flllz.;,D u
of tvo posts of Lover osivision Cler, Zue

in the Notional Tagcarch Loborctory for
Conservation of Cultural Propexty, —ucknow

and anotuer in tie Regicual uon,.°watlon
Laboratory, ‘iysore a uni» of Yetioncl Regearca
Julturel

Leboratory for Conservaition of
Property, —ucknow,

Q== gum g™ o= o

Sir,
I have the honour to say that t.o postis of .over

Division Clerk in the scale of pay of I3 850 - 1500/~ plus
allovences admissible as per Central Covera.cat roleg ore

- PP
€ 0110l .. C

availablc to be filled in tais :rlificatioa,

G .
age etc. prescribed for t.c post arc ves " ucer 3

-

SGucEs ,JLIu]. « othe 7y
Quq;14;cab1nms .

**)  Liaiwt. speed of 3C .ol [

P
R I B s R
ne 2Oy

Toelizh tvoerit
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&) thct e person aol possessiag the said

qralification in typg.riting wa be eopointer
s'bject to *he condition that ue will not be
eligible for drawing incre.cuts, periaaency
or for confirnation 1n the grade till ne
acqrires a speed of B8C vords par siuvte in
Tnglish typririting; enc

b) that a phvsically handicepped person wio is
ricel post

©

othervise qualified to hold & el
but coes not possess tire said qualification
sxlgfout in typewriting uay be rppoian ted
sutbject to the coudition taal tae .iedicel
doard attacued to thc Suceial Tuploymeat
Lxchange for handicapped ox where taere is

no sgch board, the Civil Surgeon certified
that the said handicapped person is not in

a fit concition to tyvz.

Pregont 2lace

of Posting

-
[¢

2.

reservation position is given as uvadcer

one post at lational Resceirch LCworatory for

Conservation of Cultural Piojerty, Zuchuew and

another one post st Ncgional Coasecrvetion Laboratory,
“‘ysore,

28 years.,

According to the roster maintained in tuis office the

-
» -

ln-reserved :
s.C. : Thne posl.
S.T. s Nilx,
x-Servicsouaau s Nil,

2.8 Cluarl-

It ig requested that paticulars of guitsoh?
0.'.3



-~

&

Cates, fvrl1filling the ebove ceynircicats, availeble
vith you may kindly be sent to this of"tez, TIu case
no ccondidate is available with you, no objection certi-
ficate to the filling up of thz post through peraissidl

chennels may please be sent,

Yourg faithfuvlly,

Sd/- x x x
{T=J STIGI
Project OLIicer

L%,

for Dixector,.

“True Gfy fERES

79 197

- 3

i
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BEFORE THE CINTRAL ADVINISTRATIVE TRIBINAL AT ALLAHABAB
f . , CIRCUIT BENCI , LUCKNOWY
0.A. NO, . oF 1990 (L)

Aghok Kumar wees.. Applicant
Versus

Tnion of India and others

- - - e e = em =
-— - - - - e
- me e e e e e G en em e = W ==

....0pposite Parties

- e W we e e

' {
e ! No.F,2«2-9hNRLC
’ ' Government of India
Deptt, of Culture
. National Research Laboratory for
’ Conservation of Cultural Property,
e /
: ' Sector E/3 AliganJ Scheme,
o | Lucknow; Jﬁ.ﬁ.ﬂ 988
« Employment Officer
Rogional Enpluymemt. Exchenge,
Lharbagh, Luclnow,
Sub ject: Requisition for xksma typist on dally wages in
the & N.R.,L,C, Lucknow,
* Uk
Sir,
It 1s to state that we are in urgent need of a
typlst on delly wages wRE XX puxardXEhe in English and
k\

Hindi having at least 6 months experience,

You are requested to send the particulars of the
candidates/with the direction to report this office for
test and interview on 27,6,88 at 10.30em,

— /LVN)

il ( Satish Bahadur )
‘ Jr, Administrative Officer

for Mrector -

'%gv. &6& M’Zﬂr

#

YW AT



f/ ////»{/ | C3g- 89

’ LY UL YT

dlgstt s sl fadatay
EURBTIE]
TN e ee L p s ay o cemeemn o P \JIQ.L/..’..-~. r' Py
SR § ¢ Cy ‘()) 2 T 37 glafqa

e XL TN

2 el //9/§] -
F’{-'(.TTrQ‘P*éJ&(?QR 9
A ' 3 (PN
SUER T Saofend /’6/( e ] Chcoe

(\ ‘,) ~ H““‘-' "'”8""}6 Z.CD’LD e vZW‘

'QWMETQWIHW"%lHMnMﬁMﬁ“J??mef
R

MK R RS A R Pl U R D I A I A I LA Q’ﬁr' WITT g I A
/

-
NI,
‘b

VLT g At 3 S gt A g wifue! F @lew 6 aqr vz g

SRS N IR T E PR AREEH R R A «s'{a

gfﬁm

.. o ,’/\. /‘ N 7_‘ ('-‘_7!;;(;' 2.9 ?) .;
aizafa(" t}}-..'/f}.-\.‘:x.‘(;‘"-;):‘-.'\'—. " Choely s i"-‘?: ZER:&'

7“1 if S ( A ./)

\’HC' )‘”('|\1)" S i€

™ \ _/}
\’i\ff)a‘,'(-.') J) FEEN ,)-,,\(' -
1.," \j-‘; )1] }/‘ {1]1 'l(l\"’L"

. L')“'"L(’} 2\ ll L5 /( ﬁ](’l/)l)) (1()7)) (/7/L/ﬂl\;
€O VyoTy Mie-Soltg 21 AT TiH~2-1-87-(2430) =19§7- 4,00,¢00 (o)t

<h ’)7/ eIy /((—
“zee Cofy gt

[ T®



R R T BT iy beaa
w..m L SRR G A E .
QQYTRN™INY OF TITTARZ P2ADESH . T B 2772 m.\w "

DIRECTORATS OF TRAINING AND- EX{PLOTMINT, T2,
Uuqb 7 Lhasewa

S T ,&,.@

.t

T o U N

Pt e NI T T T e i
TR, *’ 2

—
. /u._ PR S ETTERT?) 17 \ Q R B YPAGYH2'E 92
Bie of applioasty sadisittad on ToX .M,! e )J\@n{a Srder 20 L), & o b
s \
=8t sadar .o«’&gv? Dated _ \r:\wmwl R AL’ uvi_&ll.v(v’ll..unw
cve 3L e SR ALLler | ——

- L}lxw... YN mw»rak& 851/ 5 P73 _ e

B R i £ 2o AN i | o
| ¥ e . = izslemr of appliteer 33, i P-iotity Date | 1f eazacsd %1 un oo
’ . ;h....v...h“ T )'\..l. . y ..-‘ - iy o, <& H i ooz, H‘.I!-a VI itangy
anphrent (MY Tatiace -« geme, { Sode ac. . G- .:nn ion, SxpUrionce, o) “ Mb:v“w EEMD ‘ p :
! ¥ azsessacy) i ” o ) | L o
I e T Pl e - u~ ;
1| 2 \”\ 3 | . \\: < otks | 3 * ¢ v
SR T T Y ’ a o T et e : - -
J €A axh.\:r mO\\v.»m. K4 'wu\;.u \y‘pvt 3&¢ Fso ) \\:\W\p \W.M.N.v:_ . . :
, .F J1s€ytt ], CJS )
/\ u < 1 -
g . R \\vr\e 2
DI I er;./wVTD R B S
|Jv, , i \ .) . \.- , JW‘
SR h\m \H\m.mvu DM <w».;\.( Yisir g r\ﬂlv\ (g S i S(f\lu... w.vﬂn% 2y Iy ’ jtm
3 - ‘. ~ Ao oS — .
D e IR AV “ e
' h\i...ln\u.d\r\\ 25/ .NQC\A .3...¢h..$ux_n..\»¢
iy :::IM;TI 3 A,I rl ) T\\ N_HV\I r\“m“nq.:\. * P
< ./!..ﬂ.w) “ J
. ) // , x“ !
I e T o A e T n . ) ]
s .T...,.J(v»\hu\ .3 |l M .....u\ wrm\..\,\s\m.,wt s “ LY e Nv.f\ 3o ) N Lo/ ! .
. H s 34
D -0 ./l a 7. — ==y ‘
S h/ ﬁ \aﬁ_ 25,0/ .1.V.:\\. Ay L ESier
) P.m.,. ISICES .
T s JES < 2 s —
o T 9y Se2t i | USRI g T RY¢ H . s . - oy
~— ,3n iz f[le.“v..\ s \W)m 3 /.,m» Jile Mooy 239 3y ,,m\fxﬁm\,
—
HvanG i bR ron” o
\.Wr . % < /.t.l\.m \J\Un i NMJw\‘\_M \\v.»M ). - \R¢Q.R.) * ‘ )
~ 2 S i1 : : ) . -
P wwwm_: iy Heh ..\/,. i 8,\ e
s -

PN‘J w rr?\ ey BeT 4D [

.ﬂd 3 25 e 500 e

33@*\3\? T\




(B cti§c62 /s = T iR syps pg@. T I gl zeyeq N

'\ e e TS 3 - HAA ST T ; i -
el NIHVFG S Al Qe Jobn _ 5 !l.;a.l,v. ¢ - ym s ._.--xm!o A .3 .
W T Y i ~
i
; o o | .
N - N .|I.\ ﬂh " o v f o H .
< A,\\w(\.r..v\ﬁ.w, Y nt 12T \as \w'\hu: m..anQ 220 o :w\ 29, . — ), ;er m\..w.ﬁm¢\\.
i YT IS Py SenTan Ca A.J\ ; . |
_ s Jm.w:\«.uxmvl ” “
t
1.\\“ " . i ! 4
G2 AT ! ) R
.(u«J P i \ :
||\\\.\ ! '
%ﬁ\ﬂ.ﬁmﬁr, v N _— i
- i :
e
—ar .
,.~ Lo ]
i,
]
{ -
i
R
~\
\ﬂ \ / l_w.._ﬁ h;..
le * H
VL SOAN
T - 1. All veczocics beve poeX
been el
[} 2. Yracsncies arc stil! oxt
steoding further epplt

capnls te sybmiied ox

Lmplayoent Officer,
i Acers gated.._ 1 Bourt......




CH ¥y rbi

B0 2=2/04 TIDITTOTNDT0
MTR LT, e Faym
"""‘M ‘S T deapr on
RTINS0 . FImﬁ;.‘»’)QO

Pt 28/088

— - —

. : N e N e - )
R N T IR M ) PTF: (3 ol B
B Ce D SN g e S ;
ST T LD T T DT Y 2E=0n DS YT
e e - _— N PR PN § -
M uT R LT A R 2 IR (s e e
L . [N W
iwdAT ST 7
f - .
. _ N ey dshy o
Q\N\/\ I, T e ) . -
%‘( y il J 00 &.,\Q
SRS T P T e
. NN o

VN v

AN B



A
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tv BEFORE THE CENTRAL ADVINISTRATIVE TRIBINAL AT ALLAIABAB
. CIRCUIT BENCH , LUCINOW
0.A. NO, : OF 1990 (L)
Ashok Kumar eeves Applicant
Versus
Union of India and others es..Npposite Parties
ANNEX'RE - &£ ‘
’ Tol : (0522) 74485 74957
Gramm CONSERLAB
G0 G MA@ mgauE sqmar

v §3, g o A, ad7%-226 020

NATIONAL RESEARCH LABORATORY FOR
CONSERYATION OF CULTURAL PROPERTY

Sector E/3. Aligan) Scheme Lucknow-226 020 (Indis)

ih"lW: 4=8-1989

FITIVE fear rem % 5 o it game @ oY
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: : . San Mg
Subject:~ Ro~-Deployment of surplus staffefilling-up ’?;

/)ﬁﬂv’h ))V’L- who is otherwise qualified to’

BEFORE THE CINTRAL ADVIN ISTRATIVE TRIBINAL AT ALLAILAU AB
. } CIHRCVIT YENC!] , LUCKNQY
0.A. NO, :

Agshok Kumar eee.. Applicant

Yersus

Union of India and others «+s.0pposite Parties

———-———~--—~—---_-..-—~———§—-

ANNEX'RE . =y

K4
- e el e e

OF 1990 (L) @/[@

IOWFs 2=0/BOSNIALC—"— 7=~ = = = - <
GOVERNMENT OF INDIA- L

o 2 ‘\:«Mﬁ 2 ;’4

DEPARTMENT OF CULTURE T T e
Natlonal Research Laboratory for NS
Censervation of Cultural Property, 4

Sector E/3, Aliganj Scheme, = @ M

LUCKNOW = 226 020, .

' : el ed ARt

Dafed 19.10519895 9. ;5% ¢
The Dy. Secretury U e e
Governmont of Ind:l . Yo "3

Ministry of Home Attairs Y ik
Departuent of Personnel & Administrative- . 5
Reforms Cismas. i
CS~IIT Section, | | i
North Bloclt, A

of two posts of Lower Division Clerk, One '3
in the llatlonal Research laboratory for R
Conservation of Cultural Property, lucknow. @y

and another in the Regional Conservation &t

Laboratory, Mysore a unit of National Loy

Research laboratory for Conservation of - \ﬁg
Cultural Property, Lucknow ' M543

, R i’ 12 ~:~i.,‘1";J7~;;!’!§-"\
oBe o cooantny wvsdisbloll
: : : RSTRENCHERINT S o
| e Lo cert1 S

sir, . S kgl ‘u?
- - v W vy

I have the honour to say that Two post!s of . s

Lover Division Clerk in the scale of pay of .9

"f .
1500/« plusg allowanc§9 admissible as per Gent:a.go: ) “{f’

Government rules dsfBvailable to be filled in this

office, ‘4he qualii‘iaation, ago etc. préseribed for . -\fqg
the post are as underie

3t ) i
. ‘ - R SRS R
tducatl nH‘ &.B hey ; Cropaep - i
| 3) Matriculation or equivalent = iy

! qualifications, ' PR

. N <
11) Minimum speed of 30 words per minute'
in English typewriting; providsd AR

) that a person not possessing the sai¢
. qualification in 't{pewriting ﬁ'ﬁ%
o :

. .
PR X TN

appointed subject the candition
that he will not be eligible for 73

confirmation in the grades he 1
acquires a speed of 30 vwords pey .

draving inorements, permanency or}fg'

u+ minute in the English typewrilingy:e
b) that a physically hmdica.ppedggsqq
| ‘8

clerdical post but does not possessith
sald qualification in typowriting:may
be appointed subject ‘to the conditd
that the lledical Board attached toW¥

the Special Lmployment Exchange.for, 1‘
TG O CTop T TS 5
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et

iovggg:zt Llace of Postinmg

W)

handicappod or where there is no R
cac: Board; the Civil Surgoon et
cortified that the said handicapped s

\

v [

porson 1s not in a fit condition tot{ N
tyrey A i

o
Onw post at National Research A
La'oratory for Conservation of q¥

Cultural Property, Lucknow and

2 ‘Ré;{-’l—:\

arothor one pest at Reglonal AR

Ccasorvation Laboratory, Mysore., i

Lo 2Y years. “3}5
A

R

2 Accordlng to the roster maintained in this 4
offlce tho reservation position is given as underje -.'.”f}
e

Unercseived : One post R

Sy : One post T

\...;l' : xIIL (v~’1>'2¥~
Lagesorvileonas  NIL %

R

~

S
candidates,

channels ray please bo

{&:Ko/

——

4/?)*7051_ v

i

LU Lo roguosted that nartieulars of Suitabla?}fs.
Tuldfillag .
vith you may kindly o2
candidato 18 avuilablo
catiz to the filling '

the above requircments avellabdble- .

sent to thils office, caso not:
vith you, a no objection certifd.:’

of the post through permissibla R
sent. <

’ “-,'/“ .
| e
Yoursg faithfully, ‘f'&

S

e

( TLJ SINGH ) A

Project Officer ".

oy Director
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oo ¥TT @t daT yfuev, SETETITE

A3 T8, AFF

e T D mmmmmemm oo e e g% 1990 § TF. §
HITF FAT e cvvsancnaranssnnsn, ceeeaas gt
9T
STTT TTOTC TTTE eevevevocvvacenanne Taogtar
FIFATIT o 8

¥aT 3,

e,

YT qTSTY, dEgfo fawr,

VTSETT ATEgfoe §WcT SC8 ygauTAvqTaT,

YeeT 3/3, et aYeAT,
qqTFH -~ 226 020

ﬁrm: yov doft frfie/dos & frea oo ov Faowdieow & am=y ¥
ey,
gfgag g9 59 goTY 2:-
e 5 gTd® meYay & ;A= 975 28-6-1988 ¥ &f9 &+
O¥ o $Td &g FTdvT & auT a9 ¥ =t Fvdva &
2 e fo gt a1 fagfe ¥amates sToreg & uTegw § melew

& U1 H0 -2-2/84, TEATT 16~6-1988 ¥ &% g0 ¥ ¥aTotes vy
¥ TATE H§0 -00/187/88, TEATF 27-6-1988 *¥ FTXT FrhlaY s dav=
wl ol g 7 e weYew ¥ sroteg ¥ Prgfer &g W W ¥ 39 A
yufdat ¥ & wetey ¥ gt v ww v mudt o gl vy maedt
o1 fagfen fear fo=g saearreaT o gute goTe saedt o7 y=ux o9
BT @7 § $TOM 5 IUAT UE EYSW F=g W oeT 4T ¥eT 9T uF
Iwiedtg & 5 o gwle oy gaeft o semw o eTd wv® Y ae
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3es g fa 4Tva aTFTT GTTT J1RT FTCT HET T 49014/2/86-
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Frafae fagfe o &7 afUeTeT 2 |

by~ we fs gt &7 970 g3T & 5 melew ¥ wuy % u¥ feAe
19101989 GTTT “wvww &° § gt frew gel § fgfem &g swfdat

BT ATH 71T 8 9§ fe gTe 39w 9T & fueg feais 28-6-1988 ¥ fw=w
774 & TeT & ¥4 @ ®avq ¥fYs g 37U yefo advuaT vET & |

ya: weten ¥ fades @ 5 grdf &F vrsgiy Aaregfos gweT
AOYT JFFUTATAT, ¥qET &3, FAreET, a9 ¥ frew gv doft
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’ SEFORE THE CINTRAL ADVINISTRATTVE "I’I{TB“E".'\'AL AT ALLAILAB AB
, CINCUIT 4ENC , LUCIND
- ' 0.4, NO : OF 1990 (L)
wor ess.. Applicant
Ashok Kumar

Versus
"nion of India and nthers

- e e e -
- e e e e -

ANNEX'RE - 9

— - - - - \_‘7’
(i fo - Lovernment of India
'7/' /”»,{YMinistry of Personnel, Public Grievances and Pensions
il

- ‘_.- ' / Depariment of Personnet and Training
T g
L ¢X North Block, New Deihi-110001 Dated, ihe 71 June. 1983

Y
v
] "[' 2 // QFFICEMEMOMNDZJM

;

'-.M

Sobject: Reeruitment of casual workers and persons on daily wages-Review of policy.

The policy regarding engagement of casyal workers in Central Government Offices has
DSEN revicived by Goveriment keeping in view the Jjudgement of the Supremc Court
fdwivcrcd unthe 17th January, 1985 in the Writ Petition filed by Shri Surinddr Singh and
L iter vs., Urion of indio and it has boey decided to fay down the foliowing guidslines in the
’. G L recnatimens of casual waikers on Gaily wage basis:

f
!
!

() Lesond o Caily wages should not b reeriited for work of regular nature,

: . , T |

WY A e uane of dany wagers may be s, ohly for work which IS Of casual Or
Sen To ternbittent natnye of for work whichis notof [ull time nawure, for which
U st canngt Ll croathi,

o (i) The work presend ¥ eing done by regular siaff should be reassessed by the adminis-
! ' ‘ : Tatve Depadtmes 15 concened for outpuc and broductivity so tha; the wérk being
./ \ dore by (he casaal workers could ke entrusted to the régular employees, The
Y Deparinents may also review the nomms of staff for regular work and take steps to

get them revised, if considered hecessary,

(iv) Whete ihe rtore of work entrusted to the casnal workers and regular employees is
tie sane, the cabval workers may be paid at the rate of 1/30th of tHe pay at the
Rinimuin of the relevant pay scale blid dearness alldwance for work of 8 hours a
dil.

W) Incases wihdrs he work dore by acasdal worker is diterent trom the work done bya
L2galds anployze, the qausd) worker may be paid onl y thé minimym wages notified
by it Minisry of Labour br the Stut GovcrmncnuUnién,'I‘cm‘mry Adininidtiy-
Pen, v Wickeverioh gher, as per the Minimun Wageb Act, 1048, However, ifa De-
i snen iy i eagy paying daily wagesatahigherrate, the practice could be contin- -
Lo e amproval of jts Financia) Adviser.

G0 Tl o 02y be grven one paid week! yoff afrersix days of continpous

(L
.

T sttt s workess may Lo rastricted only (o the days dn which they
oo ducy wiwer phe Goverimentwithz, paid-weckly off asmentionedat
Voot They will, boveever, in addip 1L 0e paid fora Nations] Holiday, if it fulls
S BN aaag uay for Ue casun WOrKers,

\

e...%pogite Parties

Y V\'/\ G - __,;:‘_,27
2,1 QV\f | | %.e e A |

[

,%32&'—7’*

/

A IR (S

d m iath Y ae . L e

e e e WAkt a  va s m

P

g



fviid) I cases where it 15 not possible 1o entrust all the itema of work now being handled

Ly e casual workers 1o the existing regular stff. additional regular posts may be
r created (o the bagest minimum necessary, witl: the concerrence of the Ministry of

FINUICE, ‘
Where work 0f more than one lype is to be performed throughout the year but pacl:
typre of work does not justify a separate regular employce, a multifunctional post
may be created for handling those items of work with the concwrehee of the Mini-
stry of Finance. i »
(x) Theregularisationof the services of the casual workers will continue to be govented

by the instructions'issued by this Department in this regard. While considering such

regularixation, acasual worker may be givenrelaxation in the upperage limit onlyit

at the Gine of initial reeniitment asa casual worker, hé had not crossed the upper age

il for the relevant post. r ;o ,

{x3) Il a Departhent warlts to make any‘dcpandr:}c; from the above guidelines, it should
obtain the prior concurrence of the Ministry ot Finance and'th¢ Deparunient of Per-
sonactund Truiniog. _ ':

Al G cbninistrative Minisurics/Departments ghoutd undertake a review of appoint-

o . # . . ~ ’
men on caneal workers in the olfices under their conuol en a time-bound basis so that at the
:.\‘1 of uw preseribed period, the following targets afe achicved:

oA gible casual workersare adjusted ag’aini‘?t regutar posts tb theextent such regu-
s posts dre jusufied, '
. . ¢ . ) . .
G Phe rdstof the casual workers not covered by (a) above and whose retention iscon-
. . ! . N . .
srdered absolutely necessary and is in acéordancc with the guidelines, are paid
emoluments strictly in accordance with the jguidelines.

. . 1
Thercinnining casual workers notcovered by (a) and (b) above are discharged from
‘ i ‘

i

U)&_,

C s e m e

: (S}
5 SRLVICE,
<. The totlowing tinde limit for corppleting the kgview has béen prescribod in respect of

i vatous Miniswies/Departinents: . 7 -
8

4

S 2 Years

" vt Minisiey of Raidways SOURBES
'+ Deparimentof Posts, Departmentof Tele-
cORamications and Departnent ot‘,Dcfcnfr. Production 1 Year
. . e e SRR
1) oiother M,:,n1::tnes./D<.-par(mems/thces! ! 6 months
. e e & LI ~

rach Ministry should turnisna quarlczv'ly'smtémc{
Doy wtolie Ministry(peopar) and all Atached /s bordinate offices under them 1o the
Seacireatof Personiel and Training in the profodms attacked, The first quarterly retumn
ot furmished to this Deparunent by the 10tH October, 1988.
oty e and cdcslous obaeevince of the guldelines by all Ministries/Departments,
s W pe ensured Liat iere 15 no more engagergient of casual workers for attending to
el b dan natere, paniculaly aficr e rcviéw envisaged above is duly comfilercd.

dntindicaling themogress of thereview - -
. o I's
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- } < Lzﬁ«.’%\"ryq (3 the C(\Sﬁ/\
Each Head of Office should also nuratsate an officer whow I SOV N L}v‘? ’
of euch and every casual worker and the job for which he is woiig emplioyed 1o detesnine AX /
whether the work is of causal nature or not. \
4. Miristry of Finance etc. are requested 10 bring the contents of this Office
Memorandum to the notice of all the appointing authorities under their respective \

ndministrative control for strict obscrvance. Cases of negligence in the matter of.
implementing these guidelines shoutd be viewed very seriously and brought to the notice of
the appropriate authorities for waking prompt and suitable action against the defauliers.

\
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N 92 e -
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D.P.Bagchi) 7 EL‘V
ia

Joint Secreiary to the Government of I

‘.-.”-.‘,‘Sq'.iﬂ-. h\ﬂ‘m S A/

"

To
All Ministries/Departments/Offices of the Government of India as per the standard

List.

¢

N

Lo
i £

No. 4901412186-E51(C) Dated the 7th June, 1988
A copy is forwarded for information and pecessary action oi—

1. All the Auached and Subordinate offices of the Ministry of Home Affairs and the
Ministry of Personnel, Public Grievance and Pensions,

\ 2. Comnptrolicr and Auditor General of india with 200 spare copies.

3. Ministry of Fmance (Controller General of Accounts) Lok Nayak Bhavan, New
Dethi.

4. Ministry of Finance (Department of Expenditure), Their U.0.No.S-4S/EIE8 dated
9.3.1988 refets., .

5. Chief Controllerof Accounts/Controll
of the Covernment of India,

PO TR Ay pRyr S

R

Y

crof Accountsof all Ministries and Departments

A Layawrna?2__

(AJayaraman)
Director

I
ki

Copy to all officers and scctions in the Ministry of Home Affairs and the Ministry of

i sonkel, Public Gricvance and Pension. s
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X :
T ey NVINTSTRATINME TRIBINAL AT ALLAHALL\B__/\V,
BEFORL THE CINTRAL AL ..rxmug. ey ‘
RCVIT 4INCH , LUCINC .
0.4, NO PHETH e OF 1990 (L) -

++.. Applicant
Aghok Kumar

Versus , _
f ] site Parties
{‘ nion of Invin and others e ...0ppos

ANNEN'RE - Lo

- . - - - -

: 2/ [2 /89S IIT
’ OVIRNFS W OF IN.IA
DEFARIMEND O Pir3UNNSL & T OINING

e S | 6th 1 loor, Room No 618 (Hall),
' NIRVACHAN SAUAN, NS4 8 iciln

) \ ’ e ated, the 2,"Q'ﬁ
S TN et Dated o
Dy g el 6 ¥ 1909
AT N A

Sy A st i e

Subject s release of vacancics under the ‘Redzployme nt
L. of Surplus staff against vacanciesg in the Central Civil
: Frvices & Posts (Group ) Rules, 1967, .

e w

L . . e
ce Lo ; . . broe,
o, RS t ¢ N

. ..“ ..' s N g% .
Sir, 31355 ETRS i YA QST

R IO TP R S U SRR T "; o
Referendd gy Weekil gran o, B 2-0/8¢-NR at._ /9. /e
Yy opvthe: abqye‘;‘s"\.gbj_ec'ﬁ-;‘il‘l'n-th_ S cOnnection, I am to ‘say that ;-

(1) At Present!there are 'ng suitable candicates available with the

" .Central (surplys Staff) ‘CellYspecial Cell, who could be posted:
"aqainsﬁ; the marqinxlly noteg vacant posts, In terms of Rule 3 of
.the aforesaiq rules, there is, therefore, NO OBI&CLICN to thig/
‘these vost (s) beiny fillsg through other Pemissibla channelsg, .

-~

d o ’ Sovermment un-ier other rulag/

v E . ’ ' E ‘ - : ' ; . , . R . B 1] i ) y
. ‘7(»_&.:'4-' &tv\'y\‘au; ~2 10 -have been imposed b the Centra)
»~ - .. g .
R WY orders ‘on filling up of

_ | vacanciesg. '
DNy | yoy Notes2 1f for ally reason it jig
§ Y AV .. MOt found possible to make
Ced- M m‘«‘a .,(quwﬁa, . recruitment to the vacancies dee
. s Eaditading o alt with herein Quring the neyt
.If-.‘ A » -'.( 'F~: RS 4 , [" — h' thme mmh “ a fmsh ;@ OE'JEoC"-
TR U ke Pty - | T8 GRSl OSFAT LD
F 1 R (B TR Gy from the CENTRAL (SURPLUS ST ary )
e I I L T 1 CELL

. z Suitgble
#g¢1inst_them ge rerelyss
_H‘l' -~ " TR e * ., F ot

I SR S

) - .7" T e 52/,/2/) f/yy:?& ~.

Yours failthfy Y.

/~)4--’:l )"/‘.’,/“-
OR UMDER SSCRATAKY TO The 3Qyre ON INDIa,
- Phone¢ 382891,

ALY € [<NO — 22¢ 02o. . : o

— "
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0. 60/136, Jauhari
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.8 T el, resident ol .are
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$hal people .only: through the. Emgloyme_nt Exchengas if they are |
hs ot her chaanel of reérultmant

'\ ., not gtherulse exompted TRol, Y O ment Exohanzen iesus
> :e0 @, appe ] <1 oynent Bxohanzon 1esus poa= .
§ .wﬁab ;ty%e.ﬁ_iﬁ-;atuw uml;i_wmm&m A p s

% 1 . A 4__,_.... e
“i in .- This Ministzy nct yet hoard hing mfn'-the;l‘mis?&riesr
4 Departments in this regerd. 41l the inistriesfDepeartmants ..
. exe, therefore, requested kindly to inform this Hinistxy with
" ¢he steps which they have teken in this direction,  In cz88 Nno .’
action has bom teker on. the judgeent, it is again requesgted. to
-‘ .. iosue necessury instructions to all the offices wader their .
,qa//,«w(/"‘ cantyol, 4 copy of the insbructishs 1ssued mgy kindly, be - -

s q\a\o fo;ga%:d.ed 'cfo,'f _ :Mséist;yllzgor.:if};,fomat_;g.n end ::eoo.rd‘, :
[public sector,. i’t. i3 ne m&ry N o 'f, R .
£°rch@“'t° r;a.ut tl\elq-)q 40 ' - ... t . .' 0‘ -., | ~
iy | - o
A ( I+ Presad )

e °

.« Joint Director of Buployment Exohenges

ot S . .3 /.
211 the Central Ministries. Dené:’tmenta Ty L~
‘of Gof’le?nment of Ingle, ~ / ST . .
; I ) v o ;';-" ".“.":‘
\ (RAD)- B .
QR
é\ T = - ————m i e
L
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tnion of I

Sri lrmna Lal,

*Y

Touse o,

“Than, iusainganj, Luoknow do

siinie on oath as imder :-

O

India and ovulers

WY ASTTIDAYI Y

I, Zshok Zumar, aged about 25 yccrs, Son of
Crhrendra 3aini; l

resident of Care Jxri Treu
60/136, Jauhari Xi Garaaia, Yess 'esjid, Manae

werehy sole.nly alfirae and -

That the denonent is the applicant aimsclf and
as such he is filly conversant wita ile Facis deposed.

That the deponent has filed the &pplicetion in

this don'ble “rib'mal and on 16.1.1990 tbhe Hon'hle

Trib:nal was pleased to dircci iue deponent %o

Tile the letter dates 27,11,1839 issued by Direcclorx

National .esearch —aboratory Ior Conservation of
lespondent Yo, 2 for

Cultural Propcerty, Lucknow,
requisition of one post i~ Tower ulivisioa Clerl,
'3 in the pay sogic ol 7, 350 - 1500

Graup w
Thiat the Directors, wotipual loacoccu Laborat oy for
canservation of cuiturgl Vroperty, ~ockayw vile iz

i.'.;q..‘ Kad S

etter doted 27,14 389 farvnrded a regist

.-002




)

o

-y .

reervitient 2f 2ne post of lover division clerk

Grorn 'C' in ti» scale »f pay of » 950 ~ 1500 %z

g ing a ~ P o e
-,:;ﬁ%ﬁx circctor Staff Zelectiou Unwddssion,

the
Jdepcrtaent o f Persounel aad Administrative ..ecorus,

(linistry of uwome .S{fairs), 8, Jeli doed, ..llau dad
wueseas the depoaent is alread& workiag ia the seid
post since 28.6.1985 (lunexure 4).

L true copy of letter dated 27.11.1289
by Jircctor .dational .escarch Laboratory Zor

Conservation of Cultural Property, o :icknor is being

filed as Aunexure S-1 to this afiicavit,

That the Director, National Tlesearci ~aboraroty

for Conservation of Cvltural 2roperty, L. cknew is
not allowing the deponent to gnter in the office
froa 25,1.,1990 though no any srder h s been en'ril- “

uicaded to the deponent till now,
r's

mhat the deponent will suffer irceporable injury if
the lespondent llo, 2 Le not imucdicately restrained
frou appointing a new candidate in plice of the

denoaent for tic post of lower Jivision Zlerk/Typist
i I3 1

iu the pay scale of 5 250 - 1500/-,

\Vwﬁmk/‘

o™

Depoaent

Lucknos.

Dated : 30,1,1990

' ) Ccoous




&

i o
»}e'\"j o

.
-

thet the coutents of paras 1 to 5 are ti

kknovledge.

~art of it

wucknor

Jatec¢ :

I

sefore e,

-3 -

ARSI ) S

P T

I, the above named dcpoaent, do hcrehy verily
w2 to my omm

Vothing wateriel uas been coaccal woaud an

is false, So nelp ue God.

M& YW

Lepoient

.

: 30.,1.1990

identify the depouncnt who uns signced

E‘%’/
==L 1qe

(.5, lshie
Jdvocate

Solownly affimed oefore me on < (-9 °
at g- 3o .l/D, by the depoucat
Sri ..shok Lumar, wuc is identified by

?.3. .ehra, .dvocate, Jigu covrt

3ri
Allsh evad, Luckuow Lench, mucinow,

I have satigfied nyself by examining
the deponcat that the depecent wmder-
stands the contents of this skpplamcutary

affidavit which & been explain«i

To aia oy ame,




,\/- \ ‘
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SOM0E TUl CLITRIL ADINISTIRATIVE 278 WAl AT ALLAIALASAD

CIRCTIT BINGH, LUEIINT ,

Je.A. o, : °F 1990 (L),
Asaok KXumar esse Applicant
Vers us
Union of India and others eeees Opposite Parties

G S ES MM Ten BAD MM e WS emm e G Gew Gem EEw ey G G S G Awe SR S W e S ey T

Ho. Fa2-5/66-IT250

COVTLLLTTIT OF TULTA

PEAMAIN MANERT NEEED G LIS SO
National Research Laboratory for
Conservation of Cultural Property,

Sector E/3, Alipanj Scheae,

LTCINOW - 226020,

The Negional Director (CR ),
Government of India,

Staff Selection Commission,
Department of Persommel &
Adninistrative Reforms,
((inistry of .lome Affairs)
8, Jeli iload,

ALLATAUAD

Subject : Filling up ofthe post of Lower LDivision Clerk
in the National lescarch Lebomatory for
Conservation of Cultirel Property, Lucknow,

o= ™o o
Sir,

I have the honour to forvard herewith a requisition
(in duplicate) for recruitment of one post of Lower
Division Clerk Group 'C' in tke scale of pg ofls 950 -
1500 in the National Research Laboratory for Conservation
of Cul tural Property, Lucknow, a subordinate office umder
the adainistrative control ofthe Departuent of Culture,
New Delhai. A clearaunce for filling up the post through
other pcruissivle cheonnels have been ovtained from tho
Central Surplvs Staff Cell vide their letter Xo. 2/12/
89~CS-1II, dated 31.10.89/6,11.89.

2e It is requested that one suitaple qualified
cendidate may kindly be nomiunated t» tuis office at an
early date., According to {he wadel roster for Group 'C'
posts, vacancy is ruregserved candidate,

3. An early action in the matter will be highly

appreciated,
Yours faithf1lly,

SA/— X X ¥ Ao«
SEA 18] 22 R)
pinigtrative TIfioos
Pfor diregtor,

Jre. A
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PRCpopax g o hd

Lai sl

};ij.\

vacaucics in post of wower Divisicn Clerit/Clerzk to be

4111ed

Indla

in the Subord1nate Sfflc°s of the Governuwent of
; %z from_ the Clexics Grade

Jxamingulon 1988

1.

2.

3.

4,

7,

Dated

Name of Post

Wame of Office and
sministries/Deptt,

under which func~

tioning.

Full address of Cffice

State/LT,

in which

located,

Zone in which located

Number of vacancies

to be filled by :-

(a)
(b)
(c)

(e)

General
SC Candidates
ST Candidates
Ix-gerviceumen

Physically
handicapped.

Category

*

.y

e

Lowey Sivision Clerk,

Depariuect of Culture,
winistry of duman lesource
Sevelopuent,

Tational Research Lavo-
ratory for Conservation
of Cultural Property,
Lacknow ~ 226020,

Wational Research il.aboreo-
tory for Conservation of
Cultural Property, Sectar
/3, Aliganj Schenc,
_ucknow - 226020,

Uttexr Pradesh,

No. 8 (Central Region)

Total approximate number , qguzm
of vacancies likely to
be filled for the period
upto 28.2.1990
(inclucing reservetion
position),

Station

Licknov. .

27.11.19890

Sigaature 3

D¢

bh iid

o

S

fice Seal

i

o
o

ne

ion

et

.0
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STFOY CRT CRulRAb ALSIGICDRATIVR TRIG'TAL AT ALL/EABAD

k—W913CU£%Z§; CE,
Yy o
0.A. 1.0. s 19

LUC:F& u‘
OF 1990¢ (L) .

Ashok ¥umar, aged about 25 years, Son of gri
Hunna Lal, resident of Care Sri Prem Chandra £aini,
House No. 60/136, Jauhari XKi Garahis, near Masjid
i’lanhe Khan, Eusainganj, Lucknowe.
sesescscApplicant
Vercus
1. Union of India through its secretary in
}inistry of Human Pesource Development and
Departrent of Culture, Shastrli Bhawan,
New Delhi.
o, Director, Hational Research Latoratory for
Conservation of Cultural Property, cector
8~3, ali ;anj scheme, Lucknow.

ececse !?Spondents

APPLICATION FOR IITRRIN FLIFF

The applicant most humbly and respectfully
prays that for the facts and circumstances etated
in the accorpanying affidavit the Fon'ble Tribunal
be pleaced to cirect the oppocite parties to pay
the applicant hi: wages/salary regularly during the

pendency of the application.

the applicant shall ever pray for thic act

of kindnesce

, b

Lucknov " (F.6<.ehra
idvneate

Dated s 28.,2.199C Counsel for the irplicant

o



. -
©
lBﬁ}FO B TH™ C'ITAL AL.IFISTRATI"™ TRIBZY™ 'L AT ALLAHABAD

CIRCUIT LRICH, LUCKKCUe
O.A. KO ¢ 19 of 1990 (L)

1989
AFFIDAV] [
24 ‘ E 0

HIGH c.bum- 3 \
ALLAHABApD ¥

.:. ve Applicant

Ashok Kumar
Versus

Union of India and another s+e00pposite Parties

I, Ashok Kumar, aged about 256 years, con of
sri Munna Lal, resident of Care <ri Prem Chandra Saini,

House l'o. 60/138, Jauhari Fi Garahia, Fear ilasjid

Kanhe Xhan, HFusainecanj, Lucknow do hereby solemnly

affi~m and state on oath as under

+.
That the @eponent ic the applicant himself and

1.
as such he is fully conversant with the facts
deposed. |

2. That opposite party No. 2 is not paying the

deponent his wages for the month of January 1990

though the same was due on 1.2.1990 inspite of

&ponent's repeated request. The deponent had

requested in writing on 3.2.1990 and 21.2.1990
for payment of his salary for the rionth of

January but notkingz has been cone till now.
The photostat coples of regi:tered letter

dated 3.2.1990 and 21.2.1990 are fnnexure £~2
and §~3 to this aﬁgdavit.

..0.2
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i
Lol 2 ()

" } 3o That the deponent is suffering irreparable

“ injury due to non‘-availability of his wages and

he has also completed his age of 25 years on
100201990 which is upper age limit for appointment

' in Central Government's officece

! 4, That the dponent is entitled to be requlariced

I
in the vacant post of Lower Division “lerk/Typist
in the pay scale of ¥ 950 ~ 1500 as the cevonent

is working in that post since 28 June 1988

1
without any break.

Luc knov “\) WA

’I
™ Dated 1 2802.1990 | Deponent

J VERIFICATION

I, the above named devonernt, do hereby verify

v

that the contents of paras 1 to 4 of thic affidavit

are true to my own knowledge. WNothing material has

been concealed and no part of it is false. So help
me GOd.
,, Luclknov | ; (T"‘-'?d/[/ / —
Deponent

] Dated s 2802,19290
“ I identify the deponent who has

fi
cigned before me. He is known to me

]
“ personally. %—-A%

! (PeSe 'I»Ie'hra)
Advocate
Solemnly affirmed before me on §& r)-_’?”
“ at 1)+ V<" Aeife/Bei by Sri Ashok Kumar,
the ceponent who is iuentified by Sri P.5. Mehra,

fi
“ '\\(\%LQ:?\\\{g Advocate High Court allahabad, Lucknow Bench, Lucknow.
::ﬁfikﬂs it ; :

3 Steroy I have Satisfied myself by exawining the

OnTH cOMMIsSIONT ‘
- deponent thet he un.erstands the contents

“ Hi 4 Court, Allahebo(
Lonnnon ponhs of this affidavit which has been Teadover

& and explzined by meo

Ay
Aot N fﬁ \\‘ ‘:-_§ "‘\-)-‘ * o ey
R N A, §

kol £ ST »
i
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BRAOR Lm GO MAL ALMITIST WArIve TRIBLLKAL AT ALLARADGL
CIRCIIT BELCH, LUCKAOW.

‘ Ashok ¥umar cees ‘applicant
- Ve reus
Urien of Inud ;rm_’_zwq—w_\ﬁr; o awne _‘fq_pondﬂ
e ey 0 i . B - 4
Io
The Director

National. msearch laboratory for
Gonservation of Cultural Properey

Bector B~3 Aliganj Scheme,
Lucknow ~ 426

subject ¢ Payment of the wages for the Month of
January, 1880,

Q™ eV emaT g™ amya™,

, gir,
' With due regard, I beg to state that I am

working on the post of hiK/Typist on daily wages
basis since 28.€.1088 and I have received my pay

™ " upto 31l.12,1888., But my salary with effect from

1o1¢1990 to 31.1.,1990 ic still unpaid though the
"same 15 dne as oOn 1,2.1980,

. It is, therefore, most respecifully prayed
that the applicant be ldndly paild his salary for

the month of JanuaTy, 1990 on an early possible

> date as otherwise the applicant will be forced to

starvation.

¥ith regards.

Yours faithfully,

(]A(a»% b

%ahok Kumar)

L‘ N R.I..C-, Luclnow,
C/0 grl prem Chand sainl
60/136, Jaukari Xi Barhia
Near Nanhe Xhan Mas jid,
Husainganj, Lucknowe

ucknow 3

m;ad " ) 362 1280

i1 AgH/NOT INSURED

100 4 3 fendl g1 Red wo o ot No
Amount ol stamps atfixed s L ;
RN 1 LIRISTTITPRPRPRIL ¥ éfOWa ffLH.

Received a Reg!)‘!ﬂ’é ?)I‘)(’ f/’o_.y

”q q! 5 BT AT o e e

i Sion
Addressed to....... N Q La' 6’, ":' .
@YV‘) 264 atq C{:\ﬂw P 4

.‘ne Jtule v{ F Sy np {rrer e
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Union of Incig d_rgd gnother _ _ _ sp2°

Lele to 3

0y

WAL ALMINIST Wl IIIBUKAL AT ALLKHADAL

C1RCNIT BRLCL, uJCH

930 (L
0.4. No. s 19 of 1 :.),, applicant

Ashok ¥umar

Ve reus
e spopdant

) Deted 3 21.2,1990.
To
The DMrector
National ResSearch Laboratory for
Conservation of Cultural Property

gector B-3 Alioanj Scheme,
Lucknow - o6

Subject s Paywent of the wages for the
month of January, 1990,

Reference s My application dated 3.2.1990.

§ir,

Wwith due regard, I beg to State that I am
working on the post of LLL/Typist on dally wages
basls since 28.6.1J88 and I was paid my pay upto,
31.12.1989, Thereafter, my calary is Jue ou
1.2.1990 for the period with effect from 1.1.1880

£0 31,1.198C for which I have zoved an applica-

tion dated 3.2,1990 but no payment has yet been
ngde to me.

It is, therefore, most respectfully prayed
that the aprlicant be ldndly paid his salary for
the month of January, 1890 on au early possible
dete as otherwise the applicant will be forced to

§tarvation.
Wwith regards.

Yours faithfully,

Bl fio

(AShok Fumar)
ml, NeReselbe, Luckuow.
Q/O €ri Prem Chand saini ®
60/136, Jauhari Ki Garahla
Near Nanhe ¥han Mas jid,
Husalnganj, Lucknow,

*

The Secretary
Gove rnment of Inuia - Together with a copy
Despartment of Culture of my.appli-ation
ghastrl Bhawan dated 3.2.1990 for
REw WJFuhd, ready reference.

—2
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f» BRFOE THT CRNTHAL ALMINISTATIVE TRIBUNAL AT ALLAHABAD
CIRCTLT BRLCH, WLUCKMO.
0.A. No. s 12 of 1990 (L)

Ashok Yumar PR Applicant
- - Versus

Unicn of Incig and gnother _ aexe _ ®spondent
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qrasay af 1€19Y & g(’ﬂ‘[qt[b.xnf_iue of the rocerqing officer
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g ®o (AFI W) et W) seeeeeseig faqn drwrga
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CENTRAL ALNMINISTHALINVL TRIBUNAL

CIRCLIT BuNCH L UCKNOW

Ceie NGo19 of 1990 (L)

Ashelk Kumar evessee Applicant,
Versus

Unicr of Incie & Oxs acecens Regpencents,

30,1,1950

hon'ble Jus - ice XK. ivath, V.C,
Hon'kle dMr. K‘W. Rgnan, hM.

Hogre the learneé ceunsel for the parties, The

a_-licant fdles & sy plementary affieavit aleng with g
el Arnex re, The resyoneéents may file a ceunter affi ;]
el

vhe ertire case within three weeke, Rejeinder

cEficanit, i any, may be filec within ene week thereaftoar,
1ist this case for aomissien / hearing en 28,2,1990,

ir tnc maastime the respondents will net make
oo irtiient on one post of LRCAypist till further ercers
ef -his Teibuwial, aithough they may preceee with arc

zoreluee the selectien precess,

5 Aeoi: o VeCo
«Ju". \\_:()
G
// True Cepy //
v
Y oy _“,» Ty VoA
\: _ 4.;-‘».\/; 1 \ \t.{t\
\ -
rm/ " 7]’”.
o
<o
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CENTRAL ALNMINISTHAZIN L TRIBUNAL

CIRCLIT BENCH L UCKNOW

OeAe NUL1S of 1990 (L)

Ashuk Kumsr cacosece Applicant.
Versus
Un'i')ﬂ of Incis & Oxs R Respenc ents,

3042,150
Hon®pkle Justice K. Nath, V,.C,

Hon'cle rire Ko&s Ranan, A.M.

He axd the learne€ ceunsel for the parties, The
applinant files = suwplemcntary sffidgvit aleng wiu ,«\
an Annexirc. The responéents may file s ceuntsr a;‘ficé a\'i;'-
o the s=ntire case within three weeks, Rejeinder ‘

sffidavit, 41 sny, may be filed within ene week thereafter,

List this case for skmiscsien / hearing en 28,2,1990.

In thi megntims= the respendents will net make
agnoirtment rn ocone post ef LDC/Typist till further ercers
o thiz Trirunel, altheugh they may preceeé with ané

cenclwe the relection process,

S-’:',/- S./—
Alia VeCo
Ib_//n)/ l\;‘
v '}/’9‘\ // True Copy //
I
\ T e "
rm/ A 71 o
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Toav o Liales ADTVLERN AV @IBUN s AT AL ABAD

CIRCUIT BB'JE AT LULTKIM%L»

CONTEPP PTLTION IC { 9. 1ol (L)
.st.ok Kuraw L se0o: JePlicant
0.A 1alae
Versus
Sri 1"eVe Yalr and znother sce:o JLLUEite Partles
1. DEX

3o

4.

6.

7

10.

Application for Contemptw

PhoiOstat copy of Hon'ble Tvibunal's

order dated 30.1.13EC, AUVN BXUR R
Photostat copy of applicant's agpplica-
tion Gated 31.1.158C to Dl ectox

AT BAURE 2
Phntostet cOpy of gprlicant's upplica-
tion aatea 31, 1.8C {0 Iirecisr and

Serreiary. LY ZATRY 3

Pr.ntcsiat coples of postal veceipt

Jed 17C1 dated 31.1.199C and postal
receip¢ No. 4143 dyied 3.2.1390.

ATEBRE 4

Pnoiostat copy of lon'ble Twribupal's

oraer Lated 22030159C o R RN

Phutostet copy of gpplication dated
27,3.,18¢EC, g EXURE 6
Photostat coples of Postal veceipt
5% L35 and acknowledgenenis duly
received by CoP. K720 1. AT ECR T 7
Fhotostat copy of Unaer Postal Ceryi--
ficate dated 27.3.1890., ML FACRE ©
Photostat copy of appoinvrent or der ol

sti Joseph Kutty. Ko NIFXUAR 8

- wr ar e G s e TR W ar an W e e ™ wp @ T W e w e W W e e e e

- e ww e e

8« 0

10

11

12

13

14

15

LA ‘02
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C e T T hedemms 7T T Page Fon
1L, Photostat copy of gpplicaticr dated
10,4, 1990, ‘ AN FXURE 10 17
12. Photostet copy of srplicatioa dsted
16. 111920, AUEXURE 17 18
13. affidavit 19 - 23
14. Vakalathare 24

Lucknovw ¢

vated

G4l

(Po So it ehra)
advocate

s 9,1.1991 Counsel for the jinplicant
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! » BETOAE wE CE™A A, ADIHISMR AAIVE IRIBUITAL 0 ALLSHABAD
CIRCGUIT BEICGH AT LUCKNOV.
CONPEPY PEFILION HO. \ OF 191 (L)

I ™

.':.. \_u_' o : v,ﬂ_-‘-':; ¥ S - o L
B TGO PLS T S CARET ISR I T WAL ncb' .
I : ‘e ‘g Fio v

ot
4Ashok Kumar, aged gbout 25 years, Son o%Ssﬁ"W
, pagre!
¥unna Lal; resideat of Care 8vl Prem Caand SaiWﬂ,ykf
| House Fo, 50/136, Jeuhawi Ki Garehia, near Masiid =1\
| Fame Khan, Husainganj; Luclknov,
coscce Applicant
Versus
i 1o sri MoV. Nair s Divector, Faiional
Resexrch Laboratory for Conservaiion of
‘ culgural property, Sector B-3; rligan) Scheme,
n Lucknows
2 ¢ I.K. Bhatnagzar. Project Offlcer, Natlonal
Research Laboratory £or Conserveiion of
! Cultural Properiy; Secior E-3; ilizanj Scheme,
“ Lucknots
sceco  DOppoOsite parviles

A
6 /{\:U w7 jPPLIC T1O¥ UF DR SECTION 17 0F MR CHIR AL
1 TR ATLV B AL, AGT? 1005 FOL CONT PP

1 That the applicant ofter passing Intermediale
Exgmination was regisiered in {re Bxplojyment
Exchange, Lucknov¥ having regisiration o Cf 13544/
87 dated 2566,1967. The gpplicant is & bi-lingual
4ypist having 35.2 and 42,4 words per minlite speed

in Faglish and Jindii Typing.

25 Thet the irecicy Nai{ional Resesich Laboratory
i ‘ - 2



3o

4o

Se

= 2 Y

for Consewvatlon of Culiurel Preperfy. Lucknow

se1i vequiglitlion o Employment 07{ice”, Lucinow

for sulimble czndldate 40 {ie veceny scut of Tynist
on ¢the Dally Wages basgis. The Brploymeni 0fficer,
Lucknoy suppPlied {1e list of sultablie vind.dajes

0 the Iiveetor ia vhich the nare of the nlicans
gopeared a% Serial No-. 1.

Thai the Xlrector Failonal Resesith Laboratory

for Conservation of Culiwral Pucperty, Luckrov
appointed the agpplicant to the posy of Typlsy cun
cle’k on daily wages basia after conducting
exgpination on 27.6,1988. The applicant has joined
the pos{ on 28,6.1988 gnd he vas allowed 3 25/~

per day towards his pay-

That the aprlicent has submitted his representaticn
dateG 31.10-1989 to the appointing suthority for
regularlisation of hls services in the post of

Lover Division Clerk cum Typist butg the same uas

Peneined undisposed,

That the applicsnt was compelled 40 arpi0achs this
Hon! bie Tribunal through Crigzinal @pplicetion

Hoo 18 of 1960 (L) (ashok Kumar Vs. (1) Union of
India throuzh its Searetary in Ministry of Human
Resource DevelCyment =nd depariment of Cul.ture,
Shastzi Bhavan, Ney Delhi, (2) Direetor; Noon:sl
Research Laloratory for Congervaiylon of ¢l .l

Properiy, Sector B/3; aliganj Scheme, Lucknow) -

Ihat on 30.1-198C ¢he Hon!bie Tribuncl was rleased
10 direct tho opposite pariies that in the meantime
ine vespondert will not meke gppoinimenrsi on one
post cf Lover Livision Clel/ Tynist ¢1ill Purther
cvders of t¢his Tribuanal,

¢ 3



, : 4

.Drodstet cony of Hoi!ble Tiibungils Ordew
1

“~ dated 30:1-1880 1s jnnexure 1 %0 this gpplication.

b 7> That the cpplicant on 31:1.1990 moved zn application

enclosing the certified copy of Order dajed 30.1.1580
passed by this Hon'ble fiibunal to the Director,
Fatlonal Research Laboratory for Conservation of
“ Cultursl Property, Lucknov gnd {e eopy vas also
se1t W e Sexweiury Covernmment of Indlg. Deparie
mext of Culvure; shastri Bhauan, I'e. Lelhl t{hrough
| Reglstered POst, 302 1950,

The photOstat copiies of gppliceny! s application
dated 31.1,196C sent DirectOr cnd Secteta®y are

b

anerures 2 .ond 3 and pogial) yveceipis Koo 1701

dated 31,1.1990 and posial weceipt lo. 4143 dated

3:2:1980 are placed al nnexure 4.

8. That the Cpposite parties have not carried out the

directlons issued ¢0 them by the Tribunzl and they
h have removed the appllcen{ from his sevvices with
effect from 25:1-1920 on the ground that his

| seivices vere no longer required by {he depezimens.
i, The case came up for hearing on 22,3, 18ED
e befGire {his Hon'ble Twibupal aad ¢his Hoa'lble

) Pwibunal was fmiher pleased {0 drect ihe opposlie
parties that in case the depcrinens hereinofier
W1l ¢ae disposal of this epplicaiion €ciie 2

“ Cecislon vo appoint Lypist or cLews eum 4vslst;

Lrgj i =

-tle claim of the gpplicgsny shall be “ii:h cox

AN 18Ll8 8.

end noO gppointmeny in place of {hie xilicart sholr

-
[ RASY

take plesce wlthout ¢the direction of the Pripural
P

4 photostat copy of Hon'ble Zwilunglis
order dated 22.3.1CED is jinnexute 5 4o this
coplicgtion.

2crned
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26 That the gpplicant on 27.3.1°820 moved another
epplication encloging the copy of order dated
22:3: 190 passed by the Hon'ble Tribunal 4o the
Director, National ReSearch Lahovaitsy fOT congeve
vation of Culiural Properiys Lucknow ¢hwough
Rezistered Posi/Ackrovledzement due znd the copy
of the epplicgtion vas alsO sent 9 IThe secvetazry
Govesnment of India, Depariment of Culjure,

Her Dolhi under Posizl Certificates

The phoi0staet copy of gppliczilon cated
27.3.1980 is gnnemre 5 and rostal receipt Noo. €395
dated 27.3,1980 and acmoviedgzenent dily received
by Gpposite perty No. 1 on 2B,3:1980 is jannexure 7
and 'Under Postal Certificate’ dated 27.3,1980 1s
gpnexure 8 {0 this application.

10. That ¢he opposite parties have not camried out
the divrectiops issued to them by this Hon'ble
Tribunal. The Cpposite periy I'0c 2 has aprointed
sri Joseph Kutly. Ko as Lowe? Division Clerk vide
his order Noo Fo2-8/83-FRLC dated 2nd april 18€0
in violation of t¢his Hon'ble iribunal’s aforessid
/ Cr Gerso
l( ab'}\i&’ A Phoi0stat copy of ropoiniment order of
ﬂ srl Joseph Kutiyo Ko as Lower Division Clerk (agalnst
the vacancy of applicant) in ¢he pay Scale of
Is €60 = 1500 with effect Trom 18¢h Merch 1990 (FoF.)
is anhexure 9 {0 this agpplications

That on 10.4,19%0 the gpplicant vrote a letter
t0 871 I.K. Bhatnagza@; Project 0fflicer, the then
Aculng as Direcior National Research Laboratory
for conservation of culiursl property, Luclmov

drgving hils ativentlion i the Hom’hle Couri!s ovder

dated 30,1-18%0 and 22,3:1820 ond wecuesited hiu

OOCQOS



12,

13.

\ c 4 (@

Ao
Yor voipliagnee; feiiling vhich he gppiicant shall
be eomyelled 4o file o conitenpt peiition againsy
him but the letier vemained unaliended,

Tiie phoitostas copy of gpplication daged

10:4,1990 1s gnnexure 10 {0 this applicgtione.

ihat feeling tirved the gpplicant on 16.11.1990
“x0¢e lester o L» I'elr, the preseit Direcicr and
cony Yas also sert 40 Svi I.K. Bhagnagar; Projecy
O2ficer diguwing i¢heil attengion o ¢he Hon'ule
yribunal’s ovde® dated 3C.1.1920 und cwder dgied
22:301920 and requested them for compliance,
failing which ¢he gpplicant shall be compelled
0 flle a contenp pecliion ggainst them.

1he photostay coplies of Hon*ble Tribungl's
o der dated 30.1-1°€0 and ovder doted 22,3.1990
passed in Original Application Foo 19 of 180 (L)
ve e glso enclosed buy ﬁle opposite party have
elso disrezarded the same,

4 photostat copy of gpplication dated

16,11-,18SC is pgonexure 11 ¢ this application,

that 4@ opposite ravties have had fMll inowliedze
of ¢he Hon*ble %wwibungl’s Order ds%ed 30.1-18€0
end order dated 22.3:1°€C passed in 0-1. oo 1° of
1980 (L) bug they heve lntentlonally.delibverately
and persistertly disobeyed the szld orders. The
disobedignce is wiZlful end they ave zuiliy of

gross conteapy snd listle %o be »unilshed:
2R AYER

The appllicant praps that ithe Hon!'lle lillbunal

be pleased o s+

1) Punish the oprosite pariles Sawvsii Telr



@

egnd T.Ko Bheimazer for having cormiiied

(A
2

(=3

convenyt of thals Mon'ble Tribunglis orders

deged 300 1. 1990 and Ordéi' date& 22, 30 19900

1) sirecy the opposlie pariies 0 pay ithe

pplicani’s coss of ¢his neiliion.

The applicagny shtll evey proy fov

thisg act of kincdresse

ol
FRR
Lucknov s (P.S. Ychra)
AdvCcate

Daged s €. 1,199% Connsel for ine ipplicant

—

e
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3FOR Y THY CWOR 4o ALGNYETRATIvR MRIBOWM AL a™ o LAHaBa 0
CIRCUIT B"NCH i LUCFNOW

. SOp R PYrIPION NO. OF 1991 (L)
! ishok Yumay Veregs Sril M.V. Nair and anothar
- ANNUSXUR®~ L

CENTRAL ADMINISTRATIVE LRIBUNAL
CIRCUTY . BENCH L UCKNOW

Oodo NOo19 of 1990 (L)
] o o LT T
7 Ashok Kumar - sseees .#Mpplicant,

i
o A

4; ’ 'Vex.j'_sus
| Union of India & Ors % ..5...

30,1.1990

“ Hon*ble Justice K. Nath, V.C.

Hon'ble Mr,

| Heard the leamed ceunsel fer the parties. The
appliecant files a supplementaxy affiéavit"ai"ong with

; __ .2m &npexure, The respgndents may file s geunter affidavit

1 tc the entire case within three weeks, Rejeinder
s %\ afficdavit, if any, may be fileé within ene week thereafter,
. ~ P
/.
by, ™
/8 ,
(/ 7 :f"“p List this case fe; admissien / hearing en 28,2,1990,
[\i i L
“ Lok, In the meantime the respendents will net make
" E appointment on one post ef LDC/Typist till further orders
T of this Tribunal, although they may preoceced with and
“ . sonelude the seleetion preecess.
.
o A\ }),:( Sd/=- _ Sd/.
W (9) AOMO VGC(:‘
| b
)-‘r
// True Copy //
,\I‘/ ] <
g/\\\\q (MG oo « =7
- WG ~re =
; Yoot s . L’,‘lﬂ"‘)
‘ }I wm/ Dopaty Reet dms

‘:’;mw AR , 4
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BTFOR™ TH® C'NTR AL ADMINISTRATIVR TRIBUNAL AT ALLAHABAD

CIRCUIT BWCH AT LUCFNOW

@

CONTYMPT PY'ITION NO-. OF 1991 (L)
ashok Yumar Veregse Syl MoV, Nalr and another
- ANNEXURZE-
+
&
To
The Director
National Research Laboratory
¢or Conservation of Cultural Property
gector B=3, Aliganj Scheme,
Lucknow Y 26060
subject » Original Application No. 19 (L)
of 1990 ( Ashok Fumar Vs. Union
of India and others)
e e® 0" e
S1v,

v -
"'”/fov; n gw K
v

fhe Hon®ble Centrel aaminisy rative Tribunal

2% vculy Bench, Luc'mow has oear olsased S0 vess

an order on 30,1.1990 in presence of your legrned

Counssl.
I az filing a photostat copy of the

certificr ¢ copy of order dated 30,1,1990 as &

precauLlonary Leasurs-: yindély aclmowledge the

receipe of she sale.

yours faithfully,

w\f,
Lucknov s (,ashok yumard-w T, W
€/C sri Munna lLal

Rate s 31-1,1930 e re Q'T'i P reme Qhand
saini,6$/136, jeuhar:

snci + & ohogosgat copy X1 farahla. Husexhiaud.
Luckmow

of ths Orazv
dated 3Ceds 1990a

’?._: N ﬁv\ .
xj¢\ 5%Q\a

< .’\

—

XS

“-‘v
*r

O'f
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SENTAL ALMINISTHATIVE TRIBUNAL
CARCUIY BENCH L UCKNOW

UsAc NUo12 of 1990 (1)

%§
Hshok Kumag o0cs0o0 hoplicant,
Versus
Unicr of indie & Orxe ses000 Responcdent s,

30,1 -1990

Hon'ble Justige K. Nath, V,C,

Hon’ble My, K,8, Remon, AM, ‘
- !

Heard the leamed Geunsel for the‘partieté. Th

ocpplicont files Bupplementary effidavit aleng wit

aR Annexire. The respendents may file 4 Geunter af jeavit

to the entire cese witninp three weeks, Rejeinder

cfficavit, if cny, may be filed withip vne week the cafter,

In the meentime the respendents will mot makea

of this Tribunal, altheugh they may pregece with ame

eorigluie the selection precess,

sd/- Sd/-

A, - VeCo

. /7 True Copy //
ﬂ(l U :.}\
&€

(‘[(‘

List thiz casc fer aémissien / hearing on 28.2,1990,

osppoirtment om one pest ef LDC/Typist, till further nreers

'



RErOF At e GOTR 40 AMINISTRATIvE MIBUMAL 7 anlab4Bal
CIRGUIT BRSNCE AT LUCKNOL

GONT #MPy ™ ITYION NO. JF 1967 (L)

Ashol Tumay Verege 5ri MeVo delr and gnother

ANNBXUR Z- X

»o

Ahes BhAT °B8Ls
i "%? SRR L

sebseeer PR FRCRSIRR 1 R

aRs

sir,

The Hon'ble Central Adminisctrative Tribunal
Circuit Bench, Lucknow has been plessed t0 pass an

or.er On 3( 0101990 in presence of your leamed

gouonse L.

I am filing & photositat copy of the

-

ervitien ropy Of order uatrd 3Celol890 as a

¢ R cautliona™y maasure. X¥inaly acknowledge the

receipt of tho samer

Znel:w 4 photostay coOpy Yours raithfully,

of the Qraor
Slgt,ed 30 2_15%990 %/W
{ ASHOK XUMAR )

8/0 sri Munna %al
¢/0 csri preme Chand
bucknow 3 ' saini, 60/136, Jauhari
¥i Gmrahia, HuSalngan19

Dated 5 3101,199C¢ Lucknows

Gory by Reglqnerec POBL Lhe STUSTIVWAYY
jovernmeny of Inafa, 2opartment 77 Culiure, §haagr;
shtwvan, Nev Delhi for ¢ %ocher with & phonosuat ~0py
of tho order dated 3C010,198C for informatione.

; S ": ﬁbﬂﬂ/u /i

: b ¢ ASHOEK KUMAR )
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BY¥FOR® {H® CWTR AL AIMINISTRATIVR TRIBUNMAL 4T ALLAHABAD
CIRCUIT BWNCH 4T LUCFKFNOW

CONTZMPT PYIvr10R NO - oOF 1991 (L)

Achok Yuwmar Verege B5ri #WeV- Waiv and anothery
ANNRXOR T &

o. ‘7 ; n v $in
o Smnm affize€ enoept in €2 of sutroc-Ra
red letters of not more thun the ipigie:
-~ pht prescribed in the Post aad Telegré
Guid: on which no acknowledgment/s
Received 2 V. . Registered®

addr. 4

‘*s.’.'/ Ny
&‘

) V
Inzewed for s, (i focen d‘ R g{/a vordt)
> fee s (fﬂ words) m’

R, P. -Sl (al

o A TNOT INSURED i ’

IR 7] B e oF g wo qe
Amount of camps rifixed R:Q éP. .

@ W .................. . f
ey ST
Recsived z Regloecreael £ / ...... Jopds
qﬁﬁmmpe, tvtedeacincecansansa

| | ’.n.‘ . ‘45';‘:$ 2
Addressad to... . . Nbé(.éé;, '}3‘ e
- v

J ATTHET § a:sarm
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WONTZMPT PTPITION NO-.

£ umar Versygs
AFhok Kuna ANNUSXURGPE -

CENTRAL”AD&INISTRATIVB TRIBUNAL
CIRCUIT BENCH LUCKNOW

CoM. NO, 114 of 1990 (L)
In

19 of 1990 (L)

O.A. NO,

L A Y

Voursus =

Aghol: Kumar

’ vcoecvQo00Q

_Ynsor 2z Indiu & Othors

22,03, 4990,
De.K. Agrawal, J.M.
A.M,

Hon' blg Mro

Hon'ble Mr, K, Obayya,

» Shri PQSe Mehara‘for the a
‘for the opposite party No.2 are presen
ted before us., The applicant was appointed
2 by an order dated 28,06,1988, The applicant
entitled tobe reqularised.
planning to recruit candida

applicant for regularisatio
Tribunal on 30.01,1990 that, the Op. will not

one post off L.D.Co/Typist till further orders
D. Chandra, counsel for the Op. No,2 has stat
accordance with the order of the Tribumal the
one post of Lo.D.C/Typist unfileed. However, a
tent had taken place. The applicant has been
or the\gMpund that his service were nc longer
: ¢’apprehension of the applicant is th
praensing serivge of the applicant may appoi
%’ substiguce. Therefore, in order to protec
licant, we have b

gﬁ%@r\ci%& the dis
T 3ppoimf’typist or Clerk-cum-Typist,

§-First considerrd and no appointme

n. Therefore,

h
h

n
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o o . _ o WAL 41 ALL AHABAD
BYPORY FH W C™IR Ak aMINISTRATIVR TRIBUMA
IRCUIT BWNCH AT LUCFNOW
o OF 1991 (L)

sri M.V. Nair and another

Applicant

Regponderits,

pplicant and Shri D, Chandra,

to The' Op. NOO
as typist by the Op. No.

1 is unrepresen-

claimed that-he was

His apprehension was that the Op.2 was
te from outside without considering the
a order was passed by the

maKe appointment on

of the Tribunal.Shri

ed before us that in
department will keep

re subsequent develop-
removed w.e, £, 25.1,90
reqeired by the deparc.
at the department after
nt another typist as

t the interest of the

y order that in case the department, here ir

posal of this application takes a decision to
the claim of the applicant shall

nt in place of the applicant

" N (N .
: “shadl‘take place without the direction of the Tribunal,
: Counter affidavit has already been filed, Let the rejoin-
' der affidavit be filed within 2 weeks, hereof,
List it for hearing on 26,.09,1990, The copy of this order
3hall be given to the counsel of the parties as desired.
The respondent No,2 is directed to make the paymznt to
che dpplicant which is due to the applic.nt up to 25,01.1990, if
? aot paid.
\\/T/ smm Lt e e e . emasin v  Aram— el X i Mku"‘cM/k" '\‘B
v . ) O . R rs-'L)
; WA = ~ Depuly Registeai A
b ]’6 A Iy\ Sd/"" ud/- . o
(\7 M\ LTS A 3 r?antral Aduiivisteative Tribuna)
i S ‘ﬁ\c _ e Lucknow Bench,
o 2 < \//True Copy// Lucknow
A ;\~ \ v

L

=™
Ms/
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\$ - Tukigy Verege SPri #HoVo o
Ann e Yy ij :: 6Nair and annther
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CIRCUIT B®CH AT LUCFNOW

REGISTERY &/ A- Do

The Director N
National Research Laboratory for

Conservation of Cultural Property
Sector '%w*-3; Lligan] Scheme
Lucknov -~ 226 020

Reference s Origzinal 8pplication No. 19 of 1990 (L)
hAchok Timar Vs. Urion of India anC others.

Sirg

with due regard I beg to state that in
presance of your learned Counsel the Hon’ble Tribunal
has been pleased to psss the ernclocea ordér on
22,3,1990., Howewer, I am sendins you a photostat
copy of certified copy of order dated 22.3.199C
passed by Hon'ble Centyal Administrative Tribunal
Circuit Bench, Lucknow for your informaticn.

It is rurther yequested that till now my
applications dated 3.2.1990, 21.2.1990 and 8,3,199C
d no paymeni has been

have not been disposed off 38
made to me till toaaye ‘

With resards,
yours faithfully,

0}:7/%'" [ahl\
(Ashok Fumar)
')’M/( Lucknov ¢/C sri Prem Chandé Saini
6C/136, Jauhari ¥i 7=rszhis

bated s 2703e 193C Husaineanj, Luckiow.

4

gncl s Photostate copy of orcer dated 22.3.1839C.

CeCo tO 3 The Secretuty
~ove rorent Hf Indlia
wepsrtrent of Culture
Skt =1 %hawan,
iy Keh J}’Lhic . L ¥
I

(A<cho¥ ¥Yumrmar)
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BYFORT THT CNTR AL ADMINISTRATIVY TRIBUNAL AT ALLAHABAD
CIRGUIT BWCH AT LOCFNOW

~
| SONYTRPY P CTION RO oF 1993 (L}
ashok Tumay Veregs Svi .v. Sair ano anoth ev

:‘7+ ANNS®SXDR 2%~ 7

uRES N
,\ ' -
s GR%
rRef & (fa-

S -
ST e RN _
s - . ...gc, Tt

N
p P :
! ' wrAe

e T T

FIPIPREER I S

T s 30 L) TN ik
et P pge 2“. 7 zi-/ 7%0” '

i N
Netomboyea: I N
’ “;’*’ W )

AT (i)

Hnsured for R(u?ng}

fewon 5 a1 /Datc of dellyery......... .1

"”m&if.ﬁ (1 &’N LTG »‘lf&' ‘;‘/J(I)j ‘ |
§

SScore ot the m quired

B m
;ﬁ!f tagurcd ortisios orly .
T m.%mﬂt Signature of sddressee
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BY¥FORT TH” CTNTR AL ADMINISTRATIVR RIBUNAL 1T ALLAFABAD
CIRCUIT BWNCH AT LUCFROU
CONTPMPT PYTITION WO. OF 1991 (L)
Ashok Fumar Versgs Sri M.V. Nair and another
ANNSXUR®- §
UNDER POSTAL CERTIFICATE
To
' The Szcretary,
Government of India,
. Department of Culture,
f(__«f _ ~ CH.I Section,
; W Shastri Bhawan,
NEW DELHI,
2
Frozg{ /(
Ashok Kumar,
C/o Sri Prem Chand Saini,
60/136, Jauhari Ki Garahis,
Hus<ainganij, Lucknow
LKO,
Dated-27-3-1990,
A
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{ AL AT A4.LAFABAD
: ? THR CNTR AL ADMIRISTR:TIVR TR IBUY
A BEFORT THT C CIRCUIT BYWCH &T LUCFNOW

: OF 1991 (L)
*ON V10,
:Sﬁgimégmzywm Versgs Srl M.V, Nair and another
7 ‘ |

A« TXORF"=- 9

i
50,77 o2--8/86-BR1G o
Govesnment of Idie i
D2partment of Coltare '
Ratsonal Resoareh Leboratary for
Conssrvetion of Culturgl Proparty . )
S&etom BN Aligenj Schems, P
T Fob
w4
20d doral, 1950,
LS AT
- I - GADER \, *{
Y
StriJoseph Kutty.RK. is bareby appointed as Lowsr Division B
Clerk in g temperary Capacity in the Bationgl Beseerch Loborae 52
tary for Congervation of Cultaral Propsriy, Lucknow, on an !
initiel pay of 15.950/- por month plus usual allovences as %

admiszible under the rules in s pay 5csls Of £.950m20-1150 E
. £B-25-1500/- with effect from 19th Maveh, 1990 (Forenoan) t4
LA further créers, |

| -3 3m{ \“A‘i

s

= | LEBIITNAGR)
S - ——8hrd Josepb-Kutty K. g - Project officer
lower Division Clerk,
| N R eLo.C OLUCRDOHQ
0 4’,“' % j AN | —=
e
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BTFOR™ TH® C™WTR AL AIMINISYRETIVR TRIBUNAL AT ALLAFABAD
CIRCUIT BWCH AT LUCFNOW

GONTZ®MPT PTTITION NOo OF 1991 (L)
ashok Tumar Vereds §8rl M.V. Nailr and another
ANNRXUR ®- fo
¥gT X,

¥t 572 BTV MCITR |,

e aTsdha ategfos,
qIET Hreey , FYEEUTT STAT,

JTCT -3 FETIA aFH |

Tasg: .. HTORC IUFATIFH0-19 HTH 19901971 T FHTY §TTH HTYA ATHTT

ATt 3 arla 3=ty gamatie afueest eRT aTfomn amRy fots
30«1 1990 AT TeATe 22-3-1990 .

PRSI S DD D SO S S B o G 020 10 A Wl e G et D T I 08 653 0 D WS G S TR G G €50 P AT S ok P G- b b 6 2 3 W e w8 o b e R e

Toip 97 & fo % 3o qd gTéATe feAts 51190 AuT TeATe
27-3.90 ¢TXT IT9 &7 arafty 3w gamafae sfuever geT stovodos 9ame
1990 1 WD TATT @ATH HTTW AXGTC ITTE 1§ & aTfee a7ew o7 araaret
¢ uiT €1 Ty arfry =uTuTerm & a2 § fawdra sy W oW @@
1=t cafem o fagem &Y fegT & | 9 fs =aroTerm & ardelt o7 woT IeEER
# o s AT afuee § amev gron Y o W wdTH v feET aeg
~ten o1 fyfe A6t ov ao0 @S9 e W uTaTem ¥ et ot
48FEET 5¢ TR g gfe amey g¥ geea e gv A8 far ot gd sTew etev
AR B A s U LS TR
AT 22-3-90 &t gfafafy sa gy & avy da99 a7 veT & |

¥a: neﬁuamﬁﬁaﬁ%ﬁwﬁ%mwméﬁtﬁﬁ
gfed &7 &cr o¢ grdl &Y qdag a7d &7 @t 3gafd g ot |

/
nt\

fe=Te = 10-4-90 grdt.
FUTHG - R | RS .‘f— Sy o
$HTTE QuTY
BO/HTHO6 071 36 SHATo
AR |
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N BYFOR® THR CTNTR AL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD
“ CIRCUIT BWCH AT LUCKNOW

QONTYMPT PYTITION NOo. . OF 1991 (L)
" \f Ashok Fumar Veregs Sri M.V. Nair and another
ANNSRSXUOR T {1

= Sl ~o B RN o? Aol

HuT B
At enodtorTar
fiowm st aregfim,
d9eT Aoy Hﬁsﬂm e,
T -5-3 HTIS AT |

fowm s HTOv0NTFTdTF Fo19 HTH 199049 IMT® FITY =ATH ATYH

ety 3T fe A oredfta 3=cto gurathes afueewr gTeT arfeq amed feaTE
5101 -90 adT f&Te 22-3-1990 .

e o KD §p e S A 0 Y S A e A USSP G S U R D AP G D e L S S Y P A Y B P S e T o M B B D D P ot S o S M o o e i o

e & fo Ty 3)=l=90 TYT 27-3-90
74T f‘aa‘??o-mso GTeT %Te?!ﬂagu ) gd FfueTRT ot s

Ates ot wag &UT usT £ 1| Te aTHTY gRghy gumtae el oTeT
F AN TEHTS 30~1-90 a¥T 22-3-90 TdF oTUT Gega #70¥070-19
FT% 1990 ¢ I FWTY &9TH HTva aveTe FTfct ¥ oTfva fod '

A To=g Te0 ITQETT & aTaue 9d gruteg ¥ 9Tt 3 wyra ov ot atuy
¢t &1 feaTe 15-3-90 & fAgad & fouT uT %l sifs wrte STUT
3 Jrr&:ﬁ’ aﬁ ¥IEE FEUTHAT & |

:T‘a'aﬂfa:rgﬁaa'a%ﬁg'nﬁﬁ d ot yf'fu dos ~frfue

oo mrd s¥a &t ggafo gaTa Y1 ¥eudr grdt st sren ster setew
¥ Tovg RTOTOR AT FOWTHAT &t sTdaTet oot gt

gTdt e
TRATE L -f 6] +90 CHYRE |y Iy S
1 WE guTT 8
YT T $0/ATRO60/136 EF T
r AT |

gfafafr st sToea Ye TR, oRatE T S fret maﬂ*a aregfas d9aT
AWPT , SPAIT ATAT L AWE -85 yefta S oY devT aTATY ATETY

“te JaT #TUFOV ETRT yTfeg aTew fears 30-1-90 qaT 22-3-90 &1 aTfYa
#7291 &t gfafafy

aﬁ”“bﬁbﬁt
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BEFCR B THE CETRAL ALIFISTR STIVRE MRIBHAL AT ALLAHABAD
CIRCUIT BE G T LUCKT %y

CrUTwPT PWRITIOT 70

199U
AFFIDAVIT
B4 \ (e

A.GR COURI
ALL AHABAL

Ashok Kumgy “etsoe Applicant

versus

Sri YoVo Ialr and another 060000 Opposite Parties

AF f£1 DAYIT

1, Ashok Kumar, aged about 26‘ years; Son of Sri
Hurra Lal, resident of Care Sri Prer Chand Saini, resiuent
of House No. 60/136, Jauhari Ki Garchia, near i.asjid
i'anhe Kran; Susaluganj; Lucknowy do hareby solemnly

affirm and state on 0oath as under :-

fhat the deponent is the spplicant himself and

1o
as such he is fully conversant with the facts
Geposed hereunder.

2- That che deponeat after passing interrealate

Exaningtion was registered in {ue Tmployment
®ichange; Lucknow having registrailon #o. C/13644/87
Qated 25.6,1987. The deponent is a bi-lingual
typist¢ having 35.2 and 42.4 words per minute

speed in Fnglish end Hindi Typing.

That the Director Lational Kesears i Laborgtory
fer conservation of Culiural Peoperiy; Lucknow
seat requisition ¢o Empicyment Cflicer, Lu-kanw
for suitable candidate vo the vacant post o Typist
- nn the Daily Wages basiso ‘Tae Brploymeni Officer,

Lucknow supplied the list of suigagble candiaates

7000002
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&

10 che Direcyny ia vhich the name of the aeponent

- 2 .

acceairea at Serial lo. 1o

That the Director Jaticnal Research Laboratnry for
Conservaticn of Cultural Property; Lucknow gppointed
the deponeat 1o tne post of typist cum rierk on
daily Uages basls after conduciing exarinacion on
27.,60,1288, The Jdeponent has joined the vos{ on
280601383 and he was agllowed & 25/~ per day

towards his paye.

That the aeponent has submitted Lhlis representation
dated 31.1C.1983 to the appointing authority for

regularisation cf his services in the post of Lower
Ddvision Clerk ~um Typist¢ but the sagme was remained

undi sposeds.

That the Qeponent was compelied ¢o approach this
Hor!ble Tribunal through Criginal aspplication Nn. 19
of 1990 (L) (Ashok Kumar Vs. (1) Urion of lndia
through lts Secretary in llinistry of Huran Resource
Dsveloprent and Department of Culture, Shastri
Bhiswan; hev Delhi, (2) Directow, iiational Research
Laboratory for Corservaigion of Culiural froperty

sector E/3, Aligan] sScheme, Luckrow.

That on 30.1.193C the Hon'ble Tribunal was pleased
t0 Jdirect the opprosite parties that in the meantime
the respondent will nct rake appointment cn one
post of Lower Division Clerk/Tycist till further

ocrders of this Tribunagle.

That the g};gpone::t on 31.1.1280 roved an applica-
tion enclosing the certified copy of order dated
30.101390 passed by this Hor'ble Tribunal i the
Oirector, National Regearch unaboratory for Conser-

vation of Cultural Property, Lucknow and copy vwas

o°°093
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1C.

AP
. (&

also sent {0 the Secvetavy Government of India,
vepariment of Culiure, Shastri Bhawan, I’ew Delhi

througzh Rezistered Post on 3.,2.1980,

That the opposite parties have not carried out
the drectinns issued to them by the Tribunal and
they have removed the deponent from his services
vith effert from 25,1.1880 on the ground that his
services were no longer required by the department.
The case came up for hearing on 22.3.1990
before this Hon'ble Tribunal =nd this ilon*ble
Tribunal was further pleased to dgirect the opposite
parties that in case the depar tment hereinafter
till the disposgl of this application teske a
decision to appoint typist or clerk cum typist,
the claim of the deponent shall be Tirst considered
and so appointment in place of the deponent shall
take place without the diresiion of the Tribunal.

flhat the deporent on 27.3.129C ~oved another
application enclosing the copy of order dated
22,3,1890 passed by the Hon'ble Tiibunal to the
Director, Nutional Research Laboratory for Conser-
vytion of Cultural Property Lucknow through
Registered post/acknowledgement due and the zopy
of the application was alsO sent to the Secretary
Government of India, Department of Culturen Iew

vell.i uncer Postal Certificateo

That the opposite parties Lave nui carried out tte
directions issued t0o then by tuis don'ble Trivunal.
The Pzposite Party Ko. 2 has agppoirted Sri Joseph
Kuiiy. Ko as Lower Division Cierk vide his order
No. Fo2-8/86-FRuC dated 2nd April 1990 in viclation
of this Hon'ble Tribunal's aforesaid orders.

00 Ce 34
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That on 1C:4.199C the deponent wrote a letter

- 4 [}

to Srl I.K. Bhatnagar, Project L ficer; the then
Acting Dlrector, INational Research Laboragtory for
Lonservation of Cultural Property. Lucknou,
draving his atteation to the Hon'bie Court!s owder
dated 3C.1.1990 ang 22.3.,122C and requested him
for compliance,; failing vhich the deponent shall
be compelled to file g contenpt petition ageinst

him but the letter remained unatieirded:

that feeiing tired the gdeponent on 16,11.1330
wrote letter to . Yair, the present Director
and copy was also sent to Sr: I.K. Bhatngzar,
Project O0f ficer arawing their attention t0 the
Hon'ble Tribunal! s oruer dafed 3C.1.1920 and order
dated 22.3,189C and requested them for compliancs,
failirgz which {he deponent shall be compelled

to file a contempt petition against then.

That the oprosite perties have had full kncvledge
~T the Hon'ble Tribunal's order dated 30.1.192C
and ordec dated 2203.1880C passea in Coa. 0. 1°

of 1930 (L) but they kave intentlionzlly, dellbe-
rotely and persistently dis-oveyea the sald orders.
The dis-obedisnce 1s wilful and they are guilty

of gross contempt and ligble to be punishedo

-~

% AR / —
Lucknov : — W//) } M
Dated s 9 .1.1991 Depcrent

o°°e°5
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VRRIFICATION

1, ashok Kumar, the deponent, ¢ her-by verify

that the contents of paras 1 {0 14 are ivue (0 my

oy knowleégec Pfoi;hiug r:‘aterial has beeh concealed

and ro part of it is false. 8o help me Gou -

,,ff%@w
= . .
:{qu‘i?‘: D Lucknoy s -’J/ﬂ"' 5 j)n’L
':? yal oA\ bated s 9.1.1501 Jeponent

. L)
N} .
o ‘ 4 7\ ' )
% '~y I ideatify the deponent who has sighed

w“l £ ".( '\"‘\_\ ’V . [ ‘ befor e meo

cmnle cQIFCYY Sane P 6b ICY 6o “[‘ ‘ﬁ/

. e !_Lj A. . H" .
oS By v Sk K e

*uy e ealified by . H [(‘U‘M/i =
B ‘e ~ A

1 0 g T o U P‘é m-”\’\f"k AAV 7

S boto ML neruf By e =apabag W

fopenc e thoe Be 2w Do teote o

of i Ligoudt ol Mo boo o et 2t

pikdced by mo Feo Caeer o, 14}-5%3

-, -
P

\g oo s R ERRA
Advoccte Octh Comictisiag
Allzhebed High Cenn,
Luchzow Bench Luchanc,

No.ewnen ﬂl( . _’..6.3....”
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1)
fewe ardl (erdterrez)
g™ afaatdt (Feardez)
do YREAY A it # ato Re  fo

s fa¥ gugar & sadt T & = lﬁo Jgo EﬁSQI gEAST

gitAdl dioll A gearae
3R Qo Elo Yo HIAAY sAIF I FIAT W @, VAA VT,  qqiq

R@AH-IRGO0 L R
L TE T
L @ 9aAT awie faga &3&  afaar (gvoR ) st g o fad
| JWI§ @ gegWl U IWIW AW WY AAAT aew qwA
| E| v o gy ded @ qwre 3 @ wwAtaT & ar S o arfw
| 1] w¥mrdtEed agmd i a Rad ard s site qoan g
| I‘ @3 a1 GAEATAT T TR JAT AW Afw famudt gard s
! || REm@w s g d afea w3 st andw ¥ qwgm
E e g| B W WG AW AN A1 grd faeelt (wdwa)
5 E 5| afae fowr g wwdn @93 WM gAR gER@T gEd (aeaed)
Es E s . ~ N
FEE iz ¥ 49 @ 99 Ay SI-TWiN Agiea g w1 af ag
| w SAE AR add @FNE A fm § ag W et
wear g fe 8 grawt av @y a1 fedl sad 4w 8 ¥wan
W AT AFEHT AT GG A 0F a® AR s duar g
AT g IEE & FAQI A AWt v Al @Y safag ag
gwiegTA faa faar saw <@ sk qua T wW AR
S T
gEIAT N I
»M R (srarg) wielt (wag)
fomim = wgt / Ty, s
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